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MTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorked by 
the Committee, do present on their behalf this Ninety-third Report on 
action taken by Government on the recommendations of the Public Ac- 
counts Committee contained in their Fifth Report (Sixth Lok Sabha) on 
Supplementary Report of the Comptroller and Auditor General of India 
for the year 1973-74 (Part I ) ,  Union Government (Civil), relating to 
Relief of Distress caused by Natural Calamities. 

2. On 31 May, 1978, an 'Action Taken Sub-committee' consisting of 
the following Members was appointed to scrutinise the replies received from 
Government in pursuance of the recommendations made by the Committee 
in their earlier Reports: 

1. Shri P. V. Narasimha Rao-Chairman 
2. Shri Asoke Krishna Dutt--Convener 
3. Shri Vasant Sathe 7 
4. Shri M. Satyanarayan Rao $ Members 
5. Shri Gauri Shankar Rai 
6. Shri Kanwar La1 Gupta i 

3. The Action Taken Sub-Committee of the Public Accounts Com- 
mittee ( 1978-79) considered and adopted the Report at their sitting held 
on 16 October, 1978. The Report was finally adopted by the Public 
Accounts Committee ( 1978-79) on 17, Yovember 1978. 

4. For facility of reference the conclusions~recommendations of the 
Committee have been printed in thick type in the body of the Report. 
For the sake of convenience, the conclusions(recommendations of the Com- 
mittee have also been reproduced in a consolidated form in the Appendix 
to the Report. 

5. The Committee place on record their appreciation of the assistance 
rendered to them in this matter by the Comptroller and Auditor General 
of India. "1 

NEW DELHI; 
November 17, 1978. -- -- 
Karrika 26, 1900 (S). 

P. V. NARASIMHA RAO, 
Chairman, 

Public Accounts Cornminee. 



CHAPTER I 

REPORT 

1.1. This Report of the Committee deals with the action taken by 
Government on the Committee's recommendations~observations contained 
in their 5th Report (Sixth Lok Sabha) on Supplementary Report of the 
Comptroller and Auditor General of India for the year 1973-74 (Part I), 
Union Government (Civil), relating to the Relief of Distress caused by 
Natural Calamities. 

1.2. The Committee's Fifth Report (Sixth Lok Sabha) was presented 
to the Lok Sabha on 5 December, 1977. It contained 44 recommendations/ 
observations. According to the time schedule for furnishing Action Taken 
Notes on the Committee's recommendations~observations, the Notes indi- 
cating the action taken by Government in pursuance of the recommenda- 
tionsjobservations contained in the 5th Report duly vetted by Audit were 
required to be furnished to the Committee latest by 4 June 1978. Action 
Taken Notes were furnished by Government on different dates during the 
period 1 June to 9 August, 1978. 

1.3. The Action Taken Notes received from Government have been 
broadly categorised as follows: 

( i )  Recommendations/obsewations that have been accepted by 
Government: 

S1.Nos. I*, 2, 3, 4, 5, 6, 7, 8, 9, 

10, 11, 13, 14, 15, 16'' 17, 18, 19, 20, 22, 

23, 24, 25, 26*, 27, 28, 29, 32, 35, 37, 38, 

39. 40. 41 * and 44. 

(ii) Recommendations/observations which the Committee do not 
desire to pursue in the light of the replies reccivcd from Gov- 
ernment: 

S1. Nos. 12, 31, 33 and 34. 



(iii) Recomrnendations/observatio~ replies to which have tsot beer, 
accepted by the Committee and which require reiteration: 
S1. Nos. 21*', 30, 36, 42 and 43. 

(iv) Recommendarions/observations in respect o f  which Govern- 
ment have furnished interim replies: 

NIL 

1.4. The Committee will now deal with the action taken by Govern- 
ment on some of their recommendations/observations. 

Lack o f  Monitoring system (Paragraph 4.97-Sl. No. 21 )  

1.5. Stressing the need for an effective monitoring system to keep a 
watch on the physical achievements resulting from expenditure incurred on 
relief of distress caused by natural calamities, the Committee had, in para- 
graph 4.97 of their Fifth Report (Sixth Lok Sabha), recommended: 

"The Committee are perturbed to note that while the State Govern- 
ments spent as much as Rs. 1036.30 crores during the Fourth 
Plan (1969-70 to 1973-74) on relief of distress to the people 
caused by natural calamities, no monitoring system was in 
operation throughout the Plan period to keep a watch on 
the physical achievements resultins from such expenditure 
with the result that no precise estimate of the durable sssets, 
if any, created by such a massive investment was available. 
The Committee are not impressed by the plea made during 
evidence by the reprcsentativc of the Ministry of Finance that 
as the relief of distress war; primarily the responsibility of the 
State Governments, the question of monitoring by the Centre 
did not arise. 

The Committee fcel that i f  a monitoring system had been developed, 
it would have enabled the Central Government to keep a 
contemporaneous watch on the developments in the field and 
so direct the effort that the colossal amount of Rs. 832 crores 
which was disbursed by way of Central Government assistance 
during the Fourth Plan was utilised to the best public ad- 
vantage by creation of durable assets preferably as per the 
approved Plan schemes. 

Even with the modification of the assistance scheme from April 
1974, the Committee feel that the need for monitoring has 
not been obviated as it is but appropriate that the Centre should 
know contemporaneously how the accelerated financial assistance 
is in fact being expended in the field for implementation of a p  
prwed Plan schemes." - 

*Reply to Racommendation at Si.-NT&i nG ett&f-. 



1.6. In their reply to the aforesaid recommendation, the Ministry of 
Finance (Department of Expenditure) have explained: 

"Provision of relief in the event of natural calamities is one of the 
basic responsibilities of State Governments and the require- 
ments in this regard are taken into account by the Finance 
Commission. When the Sixth Finance Commission was set 
up, of the various types of expenditure on natural calamities, 
expenditure on relief measures alone was shareable by the 
Government of India to the extent of 7 5  per cent in excess 
of margin money, 25 per cent as loan and 50 per cent as 
grant. Of the remaining 25 per cent of the relief expenditure, 
the expenditure on loans to third parties and on repairs was 
expected to be met by the State Governments themselves. But 
if the ways and means position of the States was difficult, 
loans could be obtained from the Centre. The Central teams 
used t.o visit the States for an on-the-spot assessment and to 
recommend ceilings of expenditure to be incurred on relief 
measures, loans for rehabilitation, repairs to public properties 
damaged in cyclones. floods or earthquakes. The practice of 
imposin? ceilings was given nway in the middle of 1972. The 
Central assistance for relief expenditure was outside the frame- 
work of Central assistance for the Plans worked out according 
to Gadgil Formula. The Six~h Finance Commission was 
specifically asked to review the policy and arrangements in 
regard to the financing of relief expenditure by the States 
affected by natural calamities and examine. inter alia, the 
feasibility of establishing a 'national fund' to which the Central 
and State Government5 may contribute a percentage of their 
revenue receipts. 

T h e  Sixth Finance Commission examined the matter in detail and 
while it did not favour establishment of a 'fund' it recommended 
a revised pattern of assistance to be followed during the period 
1 9 7 A 7 9 .  

The Sixth Finance Commission had observed that in an emergency, 
relieT works are taken up by the States on an ad-hoc basis 
with inadequate attention to their long-term utility. . Also, 
there has been 3 sharp increase in expenditure on relief parti- 
cularly since 1966-67. Thc annual average expenditure dur- 
ing the Third Plan on relief of natural calamities which was 
Rs. 13.14 crores rose to an average of Rs. 81.01 crores during 
the three Annual Plans. There was an unprecedented in- 
crease in expenditure during the Fourth Plao. Between 1969- 
1970 and 1972-73, there was an increase from Rs. 151.87 



crores to Rs. 318 crores. Central assistance to the Stater 
for financing such expenditure also increased from Rs. 8.15 
crores in 1965-66 to Rs. 216.67 crores in 1972-73. The 
quantum of Central assistance for relief expenditure far ex- 
ceeded the assistance for the Plan. 

The practice of imposing ceiling had been given up towards tha 
middle of 1972 and since then the relief expenditure reached 
alarming proportions involving avoidable waste in expendi- 
ture. 

The Sixth Finance Commission felt that if Central assistance For 
purposes of relief determined on an ad-hoc basis tends to  
assume large dimensions, serious distortions and inequities 
can be caused. Accordingly, they decided to provide for a 
substantial increase in the margin money and at the same time 
suggested that whatever assistance is provided to a State for 
natural calamities should be adjusted against the ceilings of 
Central assistance for the Plan. In this, the Commission was 
guided by the fact that the States should have incentive for 
economy in expenditure on relief and maximising results for 
the expenditure incurred. Further, the schemes on which 
relief expenditure is incurred, should be integrated with the 
overall Plans far the development. It  was felt that advance 
release of Central assistance for dealing with a natural calamitv 
will not only meet the minimum requirements but also ex- 
pedite the process of development. It would also deter the 
States from inflating the expenditure. The recommendations 
of the Sixth Finance Commission had been accepted by the 
Central Government. Tn para 1.43 of the 5th Report of 
the PAC ( 1977-78). the policy and arrangements recommend- 
ed by the Sixth Finance Commission have been welcomed by 
the Committee. During the first three years of the Fifth Plan, the 
total amount of advance Plnn assistance released was around 
Rs. 150 crores. During 1977-78, Andhra Pradesh and Tamil 
Nadu were hit by a severe cyclone and tidal waves which 
necessitated rclease of substantial advance Plan assistance. 
The total amount of advance Plan assistance given d u r i n ~  
1977-78 amounted to  Rs. 150 crores. Thus the policy and 
arrangement recommended bv the Sixth Finance Commission 
did go a long way in restraining the States from reqorting to 
relief expenditure on a massive scale as it happened in the 
Fourth Plan or prior to  that. 



The existing arrangement for allocating advance Plan assistance is 
that on receipt of a Memorandum from the State Government 
visited by a aatural calamity, a Central team is constituted 
which makes an on-thespot assessment of the damage caused 
and the requirement of funds. The report of the Central team 
is considered by a High Level Committee headed by Member, 
Planning Commission. The recommendations of the High 
Level Committee are placed before the Finance Minister for 
approving the allocations. The State Government is required 
to furnish to the Ministry of Finance a statement of expendi- 
ture on various items for which advance Plan assistance 
is allocated. On the basis of the expenditure reported, 
a'mounts are released to the State Governments. 

Having regard to the PACs recommendations contained in para 
4.97 of their report (1977-78) on 'relief on distress caused by 
natural calamities', the question of evolving a suitable monitoring 
system has been considered so that the Centre could c o n t e m p  
raneously know how the accelerated financial assistance is in 
fact being expended in the field for implementation of a p  
proved Plan schemes. Such a system has to be within the 
existing constitutional framework which casts the primary e s -  
ponsibility for relief of natural calamities on the States. 

At present. some of the Central Ministries do evaluate the per- 
formance/propress of some of the major projectslschemes 
included in the State Plans. The Annual Plan discussions in 
the Planning Commission also provide a replar opportunity 
for reviewing the physical and financial performance of the 
State Plan schemes. The Planning Commission also evaluates 
the progress of implementation in certain key sectors with a 
view to identifying factors coming in the way of successful 
Plan implementation. However, the utilisation of Plan assist- 
ance is the responsibility of the State Governments and de- 
tailed monitoring for this purpose is done by them. 

It b proposed to supplement the existing arrangements by arrang- 
ing for more frequent visits by Central teams, with ronghly 
the same composition as that of the initial teams, and have the 
utilisation of advance Plan assistance to the States affected 
by natural calamities assessed by them on the basis of a 
sample check. For this they will have to rely on the records 
of the State Governments. This will be apart from such 
general review as may continue to be camed out by the 
Planning Commission, the concerned administrative Minis- 
tries or other appropriate agencies. 



The Seventh Finance Commission would be reviewing the existing 
policy and arrangements regarding finding oY expenditure 
necessitated by natural calamities. Their recommendations 
would have to be kept in view while dealing with this matter 
in the future." 

1.7. The Committee feel that "arranging for more frequent visits by 
Centrrd teams . . and have the uiilisation of advance plan assistance to 
the States affected by natural calamities assessed by them on the basis of a 
sample cbeck wouM not be adequate. In order that the Centre is inform- 
ed contemporaneously as to how the accelerated financial assistance is in 
fact being expended, it is necessary that the Centre enjoins upon the State 
Governments lo furnish periodical returns of scheme-wise expenditure 
against the accelerated financial assistance made available by the Centre. 
The information contained in these returns should be collated, analysed and 
examined simultaneously and if any aberrations are noticed, the State Gov- 
ernment concerned should be advised promptly to take corrective action. 

Drought prone areas prograntme (Paras 6.1 46 and 6.1 52-9. Nos. 30 and 
36). 

1.8. Expressing their concern that even in States where schemes con- 
forming to the revised concept of the Drought Prone Areas Programme 
were drawn up, the progress in implementation of such schemes was not 
very impressive, the Committee had, in paragraph 6.146 of their Fifth 
Report (Sixth Lok Sabha) , desired that: 

"The Committee are concerned to note that even in States where 
schemes conforming to the revised concept of the Drought 
Prone Areas Programme were drawn up, the prosress in 
implementation of such schemes was not very impressive. For 
instance, out of 29 schemes taken up during the Fourth Plan 
under the Rural Water Supply Project of Rajasthan estimated 
to cost Rs. 3.35 crores. only 17 schemes were completed and 
that too by 1975-76. Expenditure to the extent of Rs. 1.61 
crores was incurred on these schemes during the Fourth Plan. 
The Committee were assured in a written note that the re- 
maining schemes of this project were expected to be com- 
pleted by March, 1977. They would like to know whether 
these schemes have in fact been completed and cammissioned." 

1.9. Intimating the latest position about these schemes, the Ministry 
of Agriculture and Imgation (Department of Rural Development) have. in 
their reply to the aforesaid recommendation, intimated: 



"Out of 29 rural watw supply schemes undertaken in Rajasthan, 
during Fourth Plan, 26 are reported to have been completed. 
Year-wise progress of completion of schemes is given below: 

Year Number of schemes completed 

Total: 26 

The remaining three incomplete water supply schemes relate to 
Bikaner, Jaisalmer and Jodhpur. In case of first two schemes 
the works were partly completed. Six out of 15 villages to 
be covered under Bikaner Project and 5 out of 14 villages 
to bc covered under Jaisalmer Project have been supplied 
with water. Jodhpur project was to be revised and hence could 
not be completed. 

1.10. The latest progress of implementation of the Rural Water Suppb 
Sfbemes in Rajasthan indicated to the Committee strengthens the view d 
the Committee &at even in States where schemes conForming to the revised 
concept of tbe Drought Prone Areas Programme were drawn up, the pro- 
g m  in implementation was extremely slow. The Committee would, there- 
fore, like Government to appoint a high level Committee to enquire into 
the reasom for slow progress of the schemes under this programme during 
the Fiftb Plan period and to take appropriate measures in the light of the 
finding of tbat Committee to fully implement this programme by a time 
target fixed keeping in view the nature of the schemes. 

Tbey would also like to know in particular the reawns for tbe delay in 
the implementation of the three Rural Water Supply Schemes relating to 
Bikaner, Jaisalmer and Jodhpur, which were taken up during the Fourtb 
Plan period but are reported to be still incomplete. The Committee recom- 
mend that Government should lap down firm target dates even oow f a  
completion of these projects and see that these are completed accordingly. 

1.1 1. Referring to the pro_eress of road building schemes under the 
Drought Prone Areas Programme, the Committee had in paragraph 6.152 
of their Report found that: 



''Tbe Committee find that as against the target of 1704 schemes far 
building 9872 kms. of roads in 10 States at a cost of Rs. 27.29. 
crores, 146a schemes were completed by building 8836 kms. of 
roads at a cost of Rs. 22.89 crores. Audit have pointed out that 
in some States the expenditure on road works was incurred on 
the improvement of existing roads, Kucha or otherwise, al- 
though under the project only construction of new all weather 
roads to open up inaccessible areas was contemplated. It was 
explained to the Committee that execution of road schemes was 
affected partially due to stoppage of funds for roads schemes 
in July, 1973 on account of budgetary constraints. The States 
were, however, informed that incomplete roads might be com- 
pleted from the normal state plan resources. The Committee 
would like to know whether the road works which were left 
incomplete at the end of the Fourth Plan have since been com- 
pleted. They would also like to know how much of the amount 
of Rs. 22.89 crores has been spent on the construction of new 
roads and how much on the improvement of existing ones and 
the rationale therefor." 

1.12. In their Action Taken note on this recommendation, the Ministry 
of Agriculture and Imgation have reported that "On the basis of the 
replies received from the State Governments, roadworks taken up in the IV 
Plan were completed by the end of IV Plan in the State of Apdhra Pradesh 
only. The position regarding 9 other States is as shown below: - 

Roa& left incomplete Roads romplettd Roads remaining 
State in IV Plan during \. Plan inrt m p l c t r  as a(  

prr.wn t 

No. Length in No. Lmgth in KO. Lrngth irr 
Kms. Kms. Kms. 

-- 

Bihar . 18 179.42 R 1:jg.m 10 40.49 

Gujarat 7:: 693' 13 41 244'31 37 448' 82 

Jammu h Kashmir . Drtails not rrrr~vcd. 

Karnataka 117 1051-30  6R 836.60 49 214'70 

Madhya Pradesh . 2 0  354'30 2 33'40 18 320.90 

6 68.30 Orirsa . . . 30.60 
2r 

37-70 

Rajasthm 32 2tn+oo 28 173.00 A 37.00 

Uttar Pradah . 33 731.52 1 4  208,87 13 122.65 

Tamil Nadu Drtails not receivrd. 



The replies received from the State Governmcnta on the expenditure incurred in the- 
construction of new roads and also on the improvement of rxistir~g roads is as shcwm 

below : 

State 

Expcnditurc uptb thc 
end of March, 1974 
during 1V Plan 

(Hs. in lakhs) 

Construr- O n  improve- Total 
tion of mrnt of 
new roads existing 

roads 

Andhra Pradesh . . 18.63 1 1 3 . 2 3  131.86 

Bihar . . . 131'13 131'18 

Gujarat 351'51 . . 351.51 

Jammu & Kashmir 0 56.96 

Karnataka . 35.35 211.56 246.91 

Madhya Pradesh . ? I - 4 3  . . 21-43 

Oriva . . 98.77  98'77 

Rajasthan 5 0 6 . 4 ~  

Uttar Pradesh . . 333.78 . . 333' 78 

Tamil Nadu 0 159' 34 

*Break-up is not availablr. 

Figurrs in the Table abovr have not bcrn vetted by Audit 

Thus, barring J&K (partly), the total expenditure incurred on the new 
roads and improvement of existing roads comes to Rs. 2038.09 lakhs. It 
will be observed that the figure furnished now are at variance from those 
furnished earlier. The question of reconciling these figures is being taken 
up with the concerned State Governments." 

1.13. From the statistics fumisbed to the Committee, tbev note that of 
the tobl expenditme on collstrocti011 of mads odcr tite dm- PNMW 
A m  Progremmc opto tbe end of the Fourth Plan periad, nearly 27 pr 
cent was bamed on impropemeat of existing roads. In view of the fat 
lbt the project conttaaplated only constrpctioa of new ell-wenam d 
to opa up I.accessible areas, the Committee mold H k e  to be infowed r ~ .  
to how srpcadltme ot soch scak ootside tbe purposes cornternplated in tBe. 
pmpamme wan permitted to be d. 



I t  is also noticed that as a result of Central directions for stoppage ot " for road schemes in July 1973, as many as 304 roads covering 
2888 h s .  were left incomplete. Althougb it was contemplated that the 
incomplete mads might be completed from the normal State plan resources, 
the position indicated to the Committee is that of those remaining unfinished 
at the end of the Fourth Plan period, 143 roads covering 1222 kms. still 
remain incomplete even after a lapse of more than 5 years. The Com- 
mittee recommend that if siezable expenditure already incurred on the con- 
struction of roads remaining unfinished at the end of the 4th plan period 
is to be retrieved, attention should be given to the prohlem of finding 
resources either from the State plans or from the Central Plan to complete 
these roads without any further delay. 

Drought Reliej Production Prnpranlrne in Uttar Pmdesh 

(Paragraph 6.181-S. No. 42) 

1.14. Dealing with the dismal failure of the Drought Relief Production 
Programme launched in September-October, 1973 in Uttar Pradesh with 
an  outlay of Rs. 9.47 crores to bring under irription an additional area of 
1.34 lakh acres by March 1974. the Committee had in paragraph 6.1 81 of 
their Fifth Report (Sixth Lok Sabha) recommended that: 

"The Committee note that a Crash Programme known as the 
'Drought 'Relief Production Programme' was launched in Sep- 
tember-October 1973 to augment irrigation facilities in 14 
drought-affected districts of Uttar Pradesh. The entire outlay 
of Rs. 9.47 crorec on this programme was to be met by the 
Government of India by way of long-term loan. The pro- 
gramme envisaged ag additional area of 1.34 lakh acres being 
brought under irrigation by March 1974. The Committee, 
however, find that while the 14 drought-affected districts of 
Uttar Pradesh had a total irrigated area of 6.71 lakh acres, 
but after implementation of Drought Rclicf Production Pro- 
gramme the total irrigated area, instead of increasing decreas- 
ed to 5 25 lakh acres in 1973-74 and to 6.42 lakh acres in 
1974-75. They also find that despite fixing of district-wise 
physical and financial targets, setting up a Drought Relief Com- 
mittee at the State level for efficient supervision of works and 
monitorine of progress of works by a control section at the 
departmental level, the target of bringing an additional area of 
1.34 lakh acres under irrigation by March 1974 could not be 
achieved. In fact, the additional area that has actually beon 
brought under irrigation even till 1977 works out to 0.75 l a k b  



acres only. The Committee recommend that causks'of dismal 
failure of this Crash Programme which was meant to relieve the 
distress of the people caused by serious drought reported in the 
State of Uttar Pradesh in June-July 1973, should be probed 
and concerted efforts made even at this stage to fulfil the pro- 
gramme targets. The Committee would suggest that Govern- 
ment of India should keep a close watch on the pace of imple 
mentation of all programmes the outlay on which is met wholly 
or rubstantially by Government of India even if these are 
executed by State Governments." 

1.15. In their reply to the aforesaid recommendation, the Ministry of 
Agriculture and Irrigation (Department of Agricultu~e) have intimated that: 

"As per the information furnished by State Government, the Drou_eht 
Relief Production Programme which was launched in 1973, 
initially evisaged to bring an additional area of 1.34 lakh acres 
under imgation. This target was subsequently revised to 1.20 
lakh acres. The targets and achievements in acres of work 
undertaken as reported by the State Government, is enclosed. 

The State Government has reported that the targets could not be 
acbieved in time mainly due to delay in completion of works. 
The position has however, improved subsequently. It is ex- 
pected that the works at Deokali Stage TI will be completed 
by April 1979. The State Government is also making efforts 
to complete the pending lift irrigation schemes. The progress 
report in respect of all schemes for which loan was given by 
Government of India and other information furnished by State 
Government is enclosed (Annexure TT)* 

7'wo officers of the Department of Agriculture were deputed to dis- 
cuss various aspects of implementation of schemes under 
Drought Relief Production Programme in the light of the 
observations made by Public Accounts Committee. On the 
basis of assessment made by these officers, the State Govern- 
ment has been requested to take suitable action to complete 
the remaining projects so that the propramme targets mav be 
fulfillad. A copy of letter No. 4-14/78SR dated 28-7-78 
addressed to State Government is also enclosed (Annexure 111) * 

__. - 
*Not reproduced. 
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1.16. The targets and achievements in acres of works constructed in UP 
under the Programme, as intimated b~ Oovernment of UP, are: - 
I tern Origi- Revised Achievemrn t 

nal 
. . ,  . . . , -C*_-_L-- 

I .  Extmsion of convey- 
ance System and con- 
struction of tubcwrlls . 51500 48000 24784 44250 

2. Augmentation of lift 
Irrigation capacity . 22350 22350 I 125 8525 

3. Dmkali Pump Canal 
Stage I1 . 35000 35000 . . . . 

4. Lining of Canals . 15wo 15000 13125 1311 

1.17. m e  Commitfee had recommended that causes of &ma1 failurn 
of the brobgltt Relief Production Programme launched in the State of 
Uttar M e s h  should be probed. The Ministry of Agriculture have, in res- 
p-, forwarded to the Committee the explanation of the State Govern- 
ment whicb, while admitling that "tbe targets cwld not be achieved in time'' 
points oat that the shortfall was mainly due to delay in completion of 
works". 

This explanation is hardly satisfactory. The Committcee reiterate their 
recommendation that causes of inordinately delayed execution of works 
under the programme, which was to be completed in one year ending Octo- 
ber 1973, should be probed by a high level Committee for t a n g  corrective 
action as also to learn a lesson for future lest the expenditure already in- 
carred on this pngramme sbodd become infructuou!. 
Flood Control Programme (paragraph 6.202-SI. No. 43)  

1.1 8. Expressing their distress over the fact that though floods have 
been occurring year afhr  vear in certain States and taking a heavy toll of 
life besides causing extensive damage to crops, no long-term plan to avert 
such floods had been evolved by Government so far, the Committee had, in 
paragraph 6.202 of their Fifth Report (Sixth Lok Sabha), recommended that: 

"The Committee are distressed to find that though floods have been 
occurring year after year in certain States, viz. Bihar. Uttar 
Pradesh, West Bengal. Haryana, Rajasthan, Madhya Pradesh. 
Kerala and taking a heavy toll of life besides causing extensive 
damage to crops, no long-term plan to avert such floods has 



been evolved so far. The iiood control measures that have 
been initiated by the States much susceptible to floods have only 
touched the periphery of the problem and precious little seems 
to have been donc to iniplen~ent in a coordinated manner, the 
National Programme of Flood Control which was initiated as 
far back as 1954. Huge investments have been made to pre- 
vent floods, but the menace persists despite protective measures 
taken in a disjointed and incoherent manner by the States 
principally in the Ganga basin. According to the Fourth Plan 
documcnt, nearly 5.9 million hecturcs of land, usually subject- 
ed to flood d a m a s .  had been affordcd reasonable protection 
at the beginning of the Plan. The Draft Filth Five Year Plan 
(1974-79) records that the cxpenditurc on Aood control in the 
first three ycars of the Plan was likely to be of the order of 
Rs. 177.69 crows. For thc next two ycars ( 1977-79) an out- 
lay of 'Rs. 167.79 crores has been indicated. The programme 
envisaged important schemes such as the Patna City Protection 
Works, flood 'protection works in North Bihar and Uttar 
Pradesh, food control and drainage works in Jammu and 
Kashmir, drainagc works in Punjab. iniprovcment of lower 
Damodar system i r ~  Wesr Henpal and floor protection works in 
North Rengal. The programme also covers the flood control 
works in the Hrahmaputra valley for which provision has bczn 
made in the Central sector. The Centre is also assisting in 
sharing the cost of flood control conlponent of the Rengali 
d;lm in Orissa and anti-sea crc>\ion works in Kerala. 

While the Cornrnittcc appreciate rhe cthrts of individual States to 
control floods they would like that the Ministry should formu- 
late an i n t ep t ed  time-bound programme of action on a 
national scale which \hould t,jhc cnrc of wch aspects as flood5 
control. drainage. anti-water logging and irrigation. The pre- 
sent practice of forni i~lat in~ piece-meal scheme in desperate 
hurry after thc actual onset of the natural crtlaniity may serve 
the immediate need\ of the &uation ktt can hardly be a long 
term so1ut;on to thc pobleni of recurrent flood havocs. In 
this context, the Conlmittee welcomc thr recent constitution of 
a National Fltmd Comnlissian bv Governmcnt to review the 
flood control works carried out so far in the country and also 
evolve a coordinated. integrated ;ind scientific approach to the 
flood control problem." 

1.19. In their reply to the aforesaid recomrnendat;on, the Ministry of 
Agriculture and Jrripation (Department of Irrigntion) have stated that: 

'To State Governments in planning of flood control measures 



in the Ganga basin which is vulnerable to frequent and heavy 
flood damage, Ganga Flood Control Commission has been set 
up by the Government of India in 1972 to formulate compre- 
hensive and coordinated flood control plan for the basin and 
arranging its implementation through the agency of the con- 
cerned State Government. For planning and implementation 
of flood control works in the States of West Bengal and Assarn 
spacial organisations namely the North Bengal and Assam 
Flood Control Commission and the Brahmaputra Flood Con- 
trol Commission have been constituted by the State Govern- 
ments of West Bengal and Assarn. These Commissions work 
under the guidance of the North Bengal Flood Control Board, 
Brahmaputra Flood Control Board and the Ganga Hood Con- 
trol Board set up by the Centre. The Centre has also consti- 
tuted the Central Flood Control Board which gives National 
direction to flood control efforts in the country. It lays down 
general principles and policies in connection with flood and 
flood control measures, considers and approves of Master 
Plans prepared by the States and arranges wherever necessary 
assistance in the formulation of such plans. 

Famulation of a comprehensive plan covering various measures like 
canstruction of storage dams with adequate capacity to con- 
trol floods in combination with other benefits forming embank- 
ments, carrying out soil conservation measures improving the 
regime of the river system and ensuring effective drainage in 
the basin, requires collection of enormous field data, carrying 
out topographical and hydraulic studies, working out the re- 
quisite storage capacities, designing and planning of engineering 
works, preparation of various alternative proposals and arriving 
at the most appropriate and economic solution. The schemes 
being undertaken by the State Governments, mainly are in 
vulnerable areas where it becomes absolutely essential to take 
up the works on a priority basis. While approving of these 
schemes the question of these individual schemes forming an 
integral part of the long-term plan is considered and accom- 
modated to the maximum extent possible." 

1.20. Ilc Committee agree with Govwnment that formulation of a 
caqnbcaeive flood contfal plan requh'ea collection of enonmws Pdd dab, 
cmq& oat topolprpMca1 and kpdrrmlic stadim, wo- out the bltorqe 
c q d t k ,  d&dq and pbmning of enahrewkrp: work.., ete. It is DO 
d m ~ M  a stopeadoos task but it has 90 be nndertakea to evolve a loq-tern 

to BigM tbe mearrce of floods whicb, besides d . g  consldsrsMs 
dmmge to rrope and pmprty, result in nntdd misery asd snflering b the 



people. As Plreswly pointed out by itBe Committee, the p.esenl prrdm of 
~ ~ ~ s ~ b d e s p e ~ b b u r r y ~ t h e I h & d o ~ O f  
the aWml calamity may serve fhe ' h e & &  needs of the sibdon bat cpu 
z & b e b T - t e n  801uti011 to tb p m b k  of reaming flood koa 

'therefore, reiterate their mcoarmenddlon that an %tep 
rrrfsd time-bwnd of action on a national scale w W  dmdd 
~ c a r e o f s u c h a s p e c t s a s B o o d c o n W ~ e , a p t l - w a t e r m a d  
higatim", shoold be hRMllted ss early ns possible. Thia pmpmme may 
indw)a;pdjecte U e  the National W e  Grid in tbe form oC eaLer lbe 
''gardand~muml'~, or slmiler linking of rivers. Tbe time bas come w k n  rucb 
a Ipmgslrole:d~~& be undertaken without fnrther delay, with Lbe 
~JUMS!~€NMIU iptenrational agencies, if wcessary. 

i ' , I ,  I ( ! !  . , . ~1~ feed that there are memms which can be lmdertfltu 
witlpo*:, wailing for the national project to dtiSpe the rigom 
of !',#q+ ,d their hmge. Om of the imporCent m- tht 

bdedbgd aibntrrieswMch ori#$wefmmtLc 

d m  and deepeaing of the beds of tbge l rb&&s M e  lraderhlrrca, 
t&eippld be a substantial diflerence in the impact of 5- in Y~IIEWB 
a&.-. Theh~~wersett ledeloagthebankoftheseMbPtrrlcr 
*,,be q p b i  to undeet8ke this task. Otber mersnres like p a  
tlw\, witb fast-growin& soil-boldling plnds woold olso be help- 
%,=other !&llih l a b O ~ - ~ i v e  pNypmues c d d  be , 
EPFHp jquqediateSy in the 5ood-prone regions. The Cormnittee reccwslelld 
w,bo(g the Ce-atnd and State Govaameab; should apply thck d d s  a d  

.tq tlris task with a sense of urgency. . 7 



CHAPTER 11 

KECOMMENDATlONS/OBSEKVA rlONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMEN I . . 

? h u p h  d i e t  of ciistrcss lrom natural calamities is primarily the res- 
pnsitili ty of the State Governmens, the Cenual Government has also 
ken assisting the State Gvvzrnmc~its 111 lhis none-too-easy a task by malls 
of loans arld grants, whenever exp-nditurc above certain specified limrts, 
had to be incurred. Prior to the intrcxiuction, in April 1974, . 
in pursuance of the Sixth Finance Commission's recommendation, of 
a' revised scheme of Central assistance to meet expenditure on this accoUnt, 
the quantum of Central assistance and thc items of expenditure eligiblc 
for"&sistance wen: governed by the policy guidelines laid down in this rc- 
@id initially in April 1961 and later revised in September 1966. Accord- 
ing to the latter, which were applicable to the period 1969-74, the Central 
a$sistance was to be limited to 75 rper cent (50 per cent as grant and 2-4 
pet cent as loan) of the expenditure considered to be eligible for such assis- 
tance after deducting the margins of (committed ) expenditure determined 
6 the Pinance Commissions and the assistanci: was also subject to ceiiihgs 
on comporrmt items as well as the entiw expenditure. The Committee 
note with concern that, in spite of the apparently elaborate geidelines fat' 
regulating expenditure on distress mused by natural calamities, there has 
beeh an alarming idcrease in the total expendiure as well as the Cen:ra! 
assistance on this account during the Fourth Plan period (1969-70 to 1973- 
74), when as large a sum of Rs. 1036.30 crores (of which the Central 
assistance amounted to the staggering figure of Rs. 832.78 crores) was 
spent by the States on relief of distres5, as against the corresponding expen- 
diture of Rs. 433.31 crores for the eighteen years preceding the Fourth 
Plan ( 195 1-52 to 1968-69). 

[SI. No. I (Para 1.38)  of Appcndix XI.  of the Fifth Report (1977-78) 
of Public Accounts Committee (6th Lok Sabha)] 

Action Taken 

The observation o f  thc P.A.C.  have hecn notcd. 

(Ministry of Finance ( Department of Expenditure) O.M. No. 7 (  23 )-PF1/77 
dated 13th October 19781 



The s tep,  and prima facie abnormal, rise in relief expendimre and 
Central assistance, therefore, during this period has been attributed,, inter- 
eliu, by the Ministry of Finance (Department of Expenditure) to (a) the 
two successive and widespre=d ((both in terms of intensity as well as area 
affected) droughts in 1971-72 and 1972-73, which had weakened the 
economic condition of Phe rural population and the consequent need to 
Frovide employment on a 'massive scale', (b) the increase in (the wages 
paid to labour engaged on scarcity relief works on account of the i d a -  
tionary situation, (c) the need to enable the States to cope with the severe 
calamities without the Plan being unduly eroded and (d) the removal, in 
1973, of the ceiling on expenditure on relief works with a view to ensuring 
that people seeking employment were not denied it on account of financial 
constraints. It has been contended by the Department that the expecta- 
tions of the people in the matter of distress relief by Government are 
constantly on the rise and it would, therefore, be inappropriate to compare 
the present scale and extent of Government's responsibilities in regard to 
relief of distress with what happened, in similar circumstances, a decade ago. 

[Serial No. 2 (Para 1.39) o'f Appmdix XI of Fifth Report (1977-78) 
of Public Accounts Committee (6th Lok Sabha)] 

The Public Accounts Committee have noted the causes for the steep 
rise in relief expenditure and Central assistance. No action is called for 
an the Committee's observations. 

[Ministry of Finance (Department of Expenditure) D.O. No. 7(23) 
PF. 1/77 dated 1st June, 19781 

Recommendation 

The Committee arc willing to concede that the Central Government 
has an important and vital role in alleviating the sufferings caused to our 
people by the vagaries of nature and that the problems involved in dealing 
wlth crisis situations like drought, floods, cyclones, etc., are complex ahd 
demand a human approach and that he measures necessary to relieve 
d i s~ess  in such circumstances cannot await detailed planning and execution. 
They also recognised the psychological factors involved in such operations 
and the need to respond adequately and in time to the people's expectations 
in this regard. Consequently, a certain amount of flexibility and ad-hoeism 
is inevitable and, perhaps, even inescapable. Yet, as the succeeding chap  
ters of this repon would show the control over and monitoring of relief 
expenditure were deficient in many respects and the criteria for declaring 
scarcity, dotmination of the existence and extent of distress, etc.. were 



honoured more in the breach than in thek observance. After a study of 
the Supplementary Report of the Comptroller a q l  Auditor General of 
India for the year 1973-74 (Part I), Union Government (Civil) and an 
analysis of the evidence tendered before them, the Committee cannot help 
feeling that greater care and prudence could and should have been exercis- 
ed in regulating the expenditure on relief of distress from natural calamities 
and in ensuring that the large sums of money pumped into @he economy 
produced tangible and l M n g  b e f i t s  and that wide aberrations and 
infructuous activities were avoided. No detailed ex-post assessment also 
having been made as to how severt the drought or other calamities were 
in one period as compared to another and to ascertain the extent to which 
the steep increase in expenditure on distress relief was attributable to higher 
prices, higher rates of gatuitous relief, higher rates of assistance, etc., the 
Committee cannot also resist the impression that the total expenditure and 
Central assistance during the Fourth Plan  period was somewhat liberal and 
even over-generous. 

[Serial No. 3 (Para 1.40) of Appendix X1 of Fifth Report (1977-78) 
of Public Accounts Committee (6th Lok Sabha)] 

Action Taken 

During the Fourth Five Year Plan whenever a natural calamity occur- 
red in a State the Central Government sent a Team consisting of officers 
of the various Ministries and the Planning Commission to the State for 
making an on-the-spot study of the situation and recommending the ceilings 
on expenditu~ for relief purposes. Central assistance was released to the States 
in accordance with the recommendations of the Central Teams. Since, 
under ,the then prescribed procedure, releases of relief assistance to the 
States had become a regular and yet a special category of financial flows 
from the Centre and since need was felt for evolving an optimal permanent 
arrangement in this respect, the matter was referred to the Sixth Finance 
Commission to review the policy and arrangement in regard to the fman- 
cing of relief espenditure by the States affected by natural calamities. The 
procedure prevalent in the Fourbh Plan period was discontinued in pur- 
m c e  of the recommendations of the Sixth Finance Commission. 

[Ministry of Finance (Department of Expenditure) D.O. No. 7(23) 
PF. 1/77 dated 1st June, 19781 

Recommendation 

The representative of the Department of Expenditure also conceded 
during evidence that the various factors enumerated above notwithstanding 
"one may conclude from the figures that the extent of relief attempted, 
by the State Governments in that period may have been over-generous", 



and that '!the rate at which relief expenditure was incurred in the Fourth 
Plan was greater than the resources of the country permitted and appeared 
to be higher relative to the calamities of that time." He was also c d d  
enough to admit that the excessive expenditure beyond the resources then 
available to deal with natural calamities in a situation where there were 
already inflationary pressures, "did play a very substantial part in fuelling 
the inflation of 1973-74 and 1974-75". It is thus evident that the pump- 
ing of large sums of money in .an economy unable to absorb them was, in the 
final analysis, not very beneficial. 

As has been pointed out elsewhere in this Repon, wages accounted for 
a major portion of the expenditure and the creation of durable and produc- 
tive assets which could have sustained the economy in the long run was 
given a lower priority in the scheme of relief expenditure by most of the 
States. Besides, as has been pointed out by the Sixth Finance Commission, 
the mounting expenditure on relief also caused "serious distortions and 
inequities" in our schemes of federal finance. The Committee are, therefore, 
of the view that greater financial restraint and discipline should have been 
ensured by the Central Government. The step that was ultimately taken 
in April 1974 to curb the somewhat excessive zeal of the State Govern- 
ments in incurring expenditure on relief, should have been taken earlier 
when it came to be known that the existing regulatory mechanisms were not 
functioning properly and effectively. 

[Sexial No. 4 (Para 1.41 ) of Fifth Report (1977-78) of P.A.C. (6th 
Lok Sabha)]. 

Action Taken 

The observations of the Public Accounts Committee have been noted. 
With effect from 1st April, 1974 the Central Government, in pursuance of 
the recommendations of the Sixth Finance Commission, have revised the 
policy and arrangements in regard to the financing of relief expenditure by 
the States affected by natural calamities. 

[Ministry of Finance (Department of Expenditure) D.O. No. 7(23) 
PF. 1/77 dated 1st June, 19781 

Recommendation 

"Apart from the fact that no regulatory measures were initiated in time 
to check the rising trends of expenditure on relief during the Fourth Plan, 
what causes greater concern to the Committee is that no critical evaluation 
has b e a  made to see whether the massive relief expenditure of over a 
thou& mres of rupees incurred during this period had resulted in tangi- 
ble and durable benefits. It was indicated to the Committee during evi- 



cience that the Finance Ministry had no machinery for such an elaborate 
economic enquiry and that, if felt necessary, the Planning Commissioq's 
Progran~me Evaluation Organisation could be asked to undertake such a 
study. Considering the enormity of the expenditure and of the Central 
assistance extended during the Foruth Plan, the Committee are of the 
opinion that it would be worthwhile, even at this late stage, to attempt 
such an evaluation so as to determine what have been the continuing benefits 
flowing from this investment. Since this would also provide valuable les- 
sons for the future, the Committee desire that the study should be under- 
taken forthwith and the results intimated to tlhem. They have no doubt 
that the State Ciovernments too would extend necessary cooperation in such 
an overall assessment." . 

[Serial No. 5 (Para 1.42) (1977-78) of the Fifth Report of P.A.C. 
(Sixth Lok Sabha).l 

Action Taken 

The Programme Evaluation Organisation of the Planning Commission 
has been asked to undertake rt study o fthe continuing benefits accruing 
from the relief expenditure during the Fourth Plan period. 

[Ministry of Finance (Department of Expenditure) D.O. No. 7(23) 
PFI/77 dated 1st June, 1973.1 

Recommendation 

"Though late than never, Government have now revised, wish effect 
from 1st April 1974, the pattern of Central assistance for expenditure on 
relief of distress from natural calamities. Under the new dispenraiion, 
while Sbte Governments are expected to bear the non-Plan expenditure on 
relief measures from their own resources supplemented by the 'margin 
money' provided by the Finance Commission, Central assistance is confined 
to Plan expenditure and given to the States in the fonn of 'Advance Plan 
assistance' and is meant to accelerate on-going warks of a Plan nature 
under irrigation. soil conservation, afforestation, roads, drinking water s u p  
ply schemes, etc. Such dove-tailing of relief expenditure with works which 
would normally be included in the Plans is a welcome step. as this would 
ensure better application and utilisation of the Central assistance on works 
of a truly productive nature while subversing, at the same time, the require- 
ments of generation of employment for the drought-affected population. 

[Serial No. 6 (Para 1.43) of the Fifth Report (1977-78) of the P A C .  
(Sixth Lok Sabha) ] 



Action Taken 

?'he observations of thc Public Accou~lts Committee have been noted. 

[Ministry of Flnance (Department of Expenditure) D.O. No. 7(23) 
PF. 1/77 dated 1st June, 19781 

"I he Committee have been informed in this connection that, though it 
IS too early to make any specitic assessmeni of the efficacy of the new 
policy, the experience so far has been by and large sat~sfactory and that it 
has helped to introduce the conccpt of integrating rclicf and Plan expendi- 
ture and to bring about a measure of financial restraint and discipline. The 
Comn~iltee also find that the quantum of Central assistance given during 
the first two years of the Fifth Plan ( 1074-75 and 1075-76) was far lower 
than what was given during the Fourth Plan and amounted respectively to  
Rs. 49.88 crores and Ks. 35.33 crores (as against the average annual assis- 
tance of Rs. 166.95 crores during the preceding five years). While this is 
cer;ainly a welcome trend the Committee cannot, however, lose sight of the 
fact that the impact of scarcity was considerably reduced and the require- 
ment of relief was also consequently Iesb in thew two years. T h q  would, 
[herefore, like Government to keep a constant and viglant eye on the func- 
tioning of the revised scheme of Central assistance so as to take timely 
corrective measures whenever found necessary and also to ensure that the 
requirements of financial discipline and the needs of State Governments in 
rimes of real distress are happily blended together and harmonised." . 

(Serial No. 7 (Para 1.44) of the Fifth Report (1977-78) of the P.A.C. 
(Sixth Lok fhbha)] 

Action Taken 

The Committee's observations that the new policy has brought about a 
mciisurc of financial restraint and discipline in the States is correct. The 
a w w t  of Contra1 tlusistancc given to the States for expenditure necessita- 
ted by natural calamities during thc last 4 years is shown below: 

Y ctrr ( Rs.  crores) 

The spurt in the amount of Central assistance in 1977-78 was due to the 
unprecedented situation caused by disastrous cyclones in Andhra Pradesh 



and Tsarnil Nadu. A close watch is being kept on the functioning of the 
new policy and arrangements. The 7th Finance Commission has also been 
asked to review the policy and arrangements in regard to the WhCtlhb of 
relief expenditure by the States affected by natural calamities and suggest 
such modifications as it considers appropriate in the existing arrangements, 
having regard, among other considerations, to the need for avoidance of 
wasteful expenditure. ,:I 

[Ministry of Finance (Department of Expenditure) D. 0. No. 7(23) 
PH.1177 dated 1st June, 19781 

Recommendation 

The Committee Rgret to note that in spite of considerable time having 
elapsed, it has not so far been possible to effect adjustments of grants d 
loans given by the Central Govesnment to the States for relief measules on 1 
provisional basis and finalise the accounts thereof. As would be evident from 
the correspondance exchanged in this regard between the Finance Ministry. 
and Audit, which has been discussed earlier (Vide paragraphs 1.35 ta 
1.37), the question appears to be fraught with a number of problems, a 
satisfactory solution to which is yet to be found. 

While the Committee desire that this long outstanding problem should 
be resolved satisfactorily, without of course sacrificing the fundamental 
objeutives, with a l l  possible expeddon, they cannot help feeling that 
many of the problems now encountered would not have arisen at all or re- 
sisted solution 'For so long had Government taken the initiative in t96f 
or last 1966 (when the policies in regard to Central assistance were 
spelt out) to settle, in advance with the Comptroller and Auditor General, 
a satisfactory method of accountal or relief expenditure after taking into 
account all the factors and difficulties involved. It is surprising, to,s?y ,the 
least, that this was not done. 

[Serial No. 8 (Para 1.45) of Fifth Report (1977-78) of the P.&.?.' . . (Sixth Lok ~ a b h a )  f 
\ { 

Adion Taken - 
- 7  ' 

\ 

' h e  matter regarding finalisation of Central assistance- i given to the 
States on a provisional basis for relief of natural calamities \has been the 
subject of correspondence between the Ministry of Finance (Department 
of Expenditure) and the Office of C. and A. G. The best solution would 
have been to settle these accounts on the basis of audited fipm of cx- 



penditurc. However, it has not been possible to halise the accounts of 
Cbntral assistance on the basis audited figures of expenditure, even when 
restricted to the assistance in the form of grant-in-aid. A,t the same time, 
the Government cannot take a view entirely in an ud-looc manner but will 
have to be guided by certain objective criteria which will reduce to the 
minimum extent possibk the area purely for exercise of Govenunent's dis- 
cretion. The Government have, therefore, ,approached the Comptroller 
aud Auditor General for advice regarding course of action to be adopted so 
that, as desired by the Public Acounts Committee, this long outstanding 
problem could be resolved satisfactorily, without sacrificing the funda- 
mental objectives, with all possible expedition. 

p i s t r y  of Finance (Department of Expenditure) D. 0. No. 7(23) 
PF. 1/77 dated 1st June, 19781 

Recommendation 

The need for maintaining a regular and efficient channel of informa- 
tion to detect impending distress and being in a state of preparedness to 
tackle situations arising from natural calamities, cannot be over-emphasised. 
It is equally important to prescribe suitable criteria and guidelines for de- 
termining the nature and extent of calamity and the measures necessary 
for quickly and effectively relieving distress while at the same time exer- 
cising adequate and proper control over the requirements and utilisation of 
funds for relief expenditure. The Committee are, however, surprised to 
learn that as many as nine States (Andhra Pradesh, Assam, Haryana, Hima- 
chal Pradesh, Jammu and Kashmir, Manipur Meghalaya, Nagaland and 
Tripura) have as yet no famine codes or scarcity manuals of their own 
dealing with the w d u s  operandi of relief administration. While Andhra 
Pradesh has adopted for the purpose the Madras Famine Code and the 
Hyderabad Scarcity Manual and Himachal Pradesh the code in force in 
neighbouring Punjab, the States of Assam, Haryana and Jarnmu and 
Kashmir follow the executive instructions or rules on the subject issued 
from time to time. Meghalaya and Tripura, on the other hand, follow 
respectively the executive instructions issued by the State Government of 
Assam and the instructions issued by the Government of India. It bas, no 
doubt, been claimed by the Finance Ministry's representative that even 
those States which have only framed rules governing relief operations have 
been regulating their expenditure on the basis of well-established norms 
and that there was. therefore. no reason to suppose that the absence of 
codeti and manuals had been responsible for the excessive expenditure on 
relief during the Fourbh Plan. Nevertheless, judging from the instances 
cited by Audit (which have been discussed in detail in a later section of 
this Report) of jack of advance preparation for dealing effectively with 
natural calamites, infructuous expenditure. etc. the Committee cannot help 



feeling that a proper and systematic codification or manualisation of thc 
norms and principles governing the regulation and monitoring of relief 
operations and expenditure might hnve, perhaps, improved matters an eo- 
surd better results. They therefore, desire that the Central Government 
should take up suitably with the State Governments concerned the question 
of bringing out. without further loss of time, necessary famine codes and 
scarcity manuals containing well-defined criteria and clearly laid down 
procedures for the conduct of relief operations. 

[S. No. 9 (Para 2.42) of' Appendix XI o'f the Public Accounts Com- 
mittec ( 1977-78 ), Fifth Rcport (Sixth Lok Sabha)] 

Action 'Taken 

The content5 of the Rccomnicnd:~tion of the PAC havc bccn brought to  
the notice of State Governn~cnts of Andhrn Pradesh. Assam, Jammu and 
Kashmir, Manipur. Nagaland. Tripura, Haryana. Himachal Pradcsh and 
Meghalya. ride lettcr No. 3-10/7&SR d itcd dune 2.  1978 for taking 
necessary action to bring out the nccc\\ary f.iminc codcs '\carcity msnuak  

A Committee reprewntinp concerned Department4 o f  Govcrnmcnt o f  
India and some Statcl has also hccn wt up for prcpar,ttion of n model manual 
covcrinr all important a\pcctq of the as\i\tance t o  be provided to the people 
affcrtcd by natur'd calamitiec On rcccipt of the report of the Committee. 
the model manual will be circulatcd to the concerned State Governments 
for their guidance 

[Ministry of Agriculture 2nd Irrigation (Department of A y k l t u r e )  
O.M. No. 12-1 ff7-S.R..  datcd 1st Junr. 1978.1 

Recommendation 

The Committee have b a n  informed that some Statc Mnnuals and 
Code3 were brought out ":i vcrv long time ago" (in Tamil Nadu, for ins- 
tance, the Faminc Code as i t  was in force prior t o  1947 is still in vogue, 
which has in turn b x n  ndoptcd in the Andhra reeion) whcn the emphasis 
on relief omrations as well as the socio-economic conditions of the p w -  
ple were different. While some States Governments are stated to havc 
modified these manuals from time to time to suit thc chnnainp circum- 
stances, the representative of the Finance Ministry conceded durinc evidence 
that in view of the fact that people todav exoccted a meater degree of 
assistance and relief than t k v  were satisfied with fifteen vcam ago and 
Government were alco inclined to extend more specific nssktance like sup 
plv of seeds, provision of fortified food for children. etc. for nmeliorating 
distress from natural cal:tmitie~. the internal codes of th? States "hnve to 



be brought uptodate to  ewable full use to be made" of the 'forms of 
assistance now available. This underscores the urgent need for a review 
of the provisions contained in the famine codes or scarcity manuals of 
various States and their revision in the light of the changed circumstacnes 
and in order to obviate the need for ad-hoc measures in times of distress. 

[Sl. No. 10 (Para 2.43) of Appendix XI of the Public Accounts Com- 
mittee ( 1977-78) Fifth Report (Sixth Lok Sabha) 1 

Action Taken 

The concluding parts of thc Recommendation of the PAC alongwith 
a copy of the background paper prepared earlier on thc subject have been 
brought to the notice of all State Governments vidc D.O. letter NO. 3-lo/ 
76  SR dt. 13-3-78 from Secretary, Departments of Agriculture & Rurnl 
Development to the Chief Secretaries for taking suitable action to review 
the provisions con1ain:d in the Famine Codes and Scarcity Manuals in 
the light of the changed circumstances and in ordar to obviate the need for 
ad hor measures in times of distrcss A remindcr has alw been sent on 
23-5-78 at the level of Additional Secretary. 

A Committee rcprescnting concerned Department\ ot the Government 
of India and some States ha\ also been set up for preparation of a model 
Manual covering all important aspects o f  the ;mi.tancc to be provided to 
the people affected by natural calamiric\ Orl reccint of thc rcport of the 
Committee, the nlodel manual will hc circulated to the State Governments 
for their guidance. 

The Department is v~?ornu.;l~ purwiny the matter with the State 
Governments to review the cxistini Famine Codcs and Scarcity Manuals. 

[Ministry of A.griculturc and Irrigation (Dcpartmcnt of Agricult~irc) 
O.M. No. 12-li78-SR. dated 5th June, 1978.1 

That thc cxkting provision\ and procedures in some States arc not 
comprehensive or adcquate is a lw  evidat  Trom the innumerable instances 
cited by Audit of v;iriations h-twccn the procedures outlined in the manu- 
als and those actudly followed. of difcrcnt norms adopted for the assess- 
ment of scarcity conditions. absence of criteria for assessment of the 
existence and extent of distrcss. ctc. For instance. as has h e n  pointed 
out elsewhere in this Report, the Government of Rajasthnn have not pres- 
cribed the criteria on which scarcity conditions are to he assessed. Simi- 
larly, the Gowrnmcnt of Uttar Pradesh and Karnataka have also not laid 
down the basis to be adopted in determining the existence and extent of 
distress. Again, in Orissa, Collectors were authorised to select areas for 



starting relief operations on certain principles which were changed from 
time to time. The Committee would, therefore, rcommend that the matter 
may be pursued with the State Governments so as to have their Famine 
codes and scarcity manuals updated to provide suitably for the changes in 
emphasis that have taken place in recent times so that the forms of pelief 
and assistance available are precisely identified and the people also know 
what assistance they can look forward to in the event of natural calamities. 

[Sl. No. 11 (Para 2.44) of Appendix XI of the Public Accounts 
Committee (1977-78) Fifth Report (Sixth Lok Sabha)] 

Action Taken 

The concluding part of the Recommendation of the PAC dong with 
a copy of the background paper prepared earlier on the subject have been 
brought to the notice of all the State Governments vide D.O. letter No. 
3-10/76-SR dt. 13.3.1978 from Secretary, Departments of Agriculture & 
Rural Development to the Chief Secretaries For taking suitable action to 
mview the existing Codes and Manuals in the light of inter alia aforesaid 
recommendation of the P.A.C. A reminder has also been sent on 23-5-78 
at the level of Additional Secretary. 

A Committee representing concerned Departments of the Government 
of India and some States has also been set up for prepration of a model 
Manual covering all important aspects of the assistance to be provided to 
the people affected by natural calamities. On receipt of the report of the 
Committee the model manual will be circulated to the State Governments 
for their pidance. 

The Department is vigorously pursuing the matter with the State 
Governments to get their Famine Codes and Scarcity Manuals uptodate. 

[Ministry of Agriculture and Irrigation (Department of Agriculture) 
O.M. No. 12-1/78-SR. dated 5-6-1978] 

Recommendation 

That the question of evolving a more unified set 0 T  codes and manuals 
had been agitating also the Central Government is evident from the fact 
that a background paper containing guidelines for relief of distress caused 
by natural calamities, prepared in consultation with the Finance Ministry 
and the Planning Commiqsion, had been circulated in December 1973 bv 
the Department of Aericulture to the State Governments for their consi- 
deration and further discussion. The proposal, however, was not followed 
up as the State Governments had not evinced much enthusiasm for Cen- 
tral midance in this field. Tn this context. it was stated bv the representa- 
tive of the Finance Ministrv that while that Ministry did not have anv fixed 
views on this questton, they felt that with the changes introduced in the 



pattern of Central assistance from April, 1974, according to which the 
Centre's new role was only to provide finance for acoelerated Plan schemes 
under a well-defined pattern, the need for a uniform famine code was no 
longer a matter of urgency. It has also been contended that as the question 
of providing relief in times of distress was essentially the State's tesponst%- 
lity, the Central Government's intervention in this regard was hardly 
necessary. The Committee, are however, unable to accept these pleas. 
First, the mere fact that the pattern of Central assistance has been changed 
does not materially affect the position in view of the fact that Central 
financing of the States' expenditure on relief is only one aspect of the whole 
gamut of relief administration. Besides, if as stated now, the need for 
uniform guidelines had disappeared, it is somewhat difficult to reconcile the 
subsequent revival of the proposal in January, 1976, when a slightly 
modified version of the earlier background paper had been circulated to 
the State Governments for appropriate action. As regards the argument 
that relief of distress is essentially the responsibility of the State Govern- 
ments, the Committee are of the view that the Central Governmedt also 
has an important role to play in thk regard and it cannot absolve itself 
entirely of all responsibility in what is essentially a gigantic national task. 
Rather than adopting a purely legalistic stand on this question, the Centre 
should take the lead and evolve a set of guidelines and principles, Since 
an exercise in this re~ard has alreadv been camed out by the Central 
Government, it should not be too difficult to meet the Committee's desire 
on this important issue by conclusively following it up with the State 
authorities so as to have aprecd midiline? and principles for dispensing 
relief to the neopk: in times of floods, drought and other natural calamities. 

[S. No. 13 (Para 2.46) of Avrxndix XI of the Public Accounts Com- 
mittee (1977-78) Fifth Report, (Sixth Lok Sabha)l 

The con,tcnts of the recommendation of the P.A.C. alonpwith copy of 
the m~idelines to the States for dealinq with natural disaster have been 
broueht to the notice of the State Governments vide d.0. letter No. 12-1/78 
-SR dated 29th May. 1978 for takin~ necessary action to review the 
*tistinn Cdes/Manuals. 

A Committee renresentine concerned Departments of the Goyemment 
nf India and some States ha(; also been set uo for preparation of a model 
manual coverine all immrtant :nriects of mitieating the distress cawed bv 
natural calamities. On receipt of the remrt of the Committee, the model 
manual will be circulated to the State Governments for their guidance. 

Ministry of A~iculture and Trrieation (Department of Aericufture) 
O.M. No. 12-1 /7R-SR. dated 15-6-1 9781 

2731 -3 



Recommendation 

The Committee find that the existing system of reporting the nature 
.md extent of a natural calamities suffers from a number of deficiencies. 
In most States, no systematic procedure seems to have been followed by 
district officers reporting on the drought, flood. cyclone, with full deta~la 
collected from different sources checked by senior officers and leading, in 
turn, to an assessment by the State Government on the nature of calamity, 
its severity, areas affected and decisions on the typc and quantum of assis- 
tance, required. It is observcd that mostlv  ports were either not received 
from district officers or, if received. were lacking in essential details. There 
were wide variations in the information collected by different district officerc 
or even by the same authoritv on different occasions. Quite often, the 
initiative for declaring scarcity or starting relief operations came from the 
State Govts. and not from district officers who are exoected to watch assess 
and report. The Committee have also noted that decisions hv State Go- 
vernments were not alwaw based on information contained in reports of 
district and other officers. Ctatistica of rainfall. cmn nmduction. etc. 
c~mpiled bv various authorities. were. on a Few occasionq. different from 
the aqsesrment on which relief mcasures were initintcd Tn actual ininle- 
mentation. relief measures were sometimes implemented in areas not 
identified as affected by the calamity. The States. where some of these 
deficiencies have been noticed, are Andhra Pradesh, West Benpl .  Raias- 
than, Bihar, Guiarat, Madhva Pradesh. Karnataka. Uttar Pradesh and 
Maharashtra. Commentine on these deficiencies. the Ministrv of Finance 
have obwrved: "Even thoueh there mav have been deficiencie~ in the 
existine system of reportine. in so far as the Central Govt. is concerned, 
unfformitv used to  he enstmd throueh the media of Central Teams,." Thev 
have also ~o in t ed  out in this connection that. as, relief of distreqs caused 
hv natural calamities i~ the mbcmsibiiitv of the State C#overnments,, the 
fiprures dven in the Memorandum submitted bv rtate Governments to the 
Central Teams a= taken as authoritative and that. if anv discrepsncv is 
noticed between the firmr~s sent bv district officets 3 r d  other. the same are, 
the Committee have been assured. Irroueht to the notice of the State 
Gmcmrnents concerned and a firm fieure obtained. However, if the 
w i f i c  instawes of discrepancies, in the extent and nature of cdamities 
remrted hv diff-rent agencies hirrhlirhted in the Alldit Remrt  arc anv indi- 
cation. the situ?tion does not annear to be entirelv satisthctnrv and snitable 
cmrective measures seem necewarv. Ftrewine the national immrtance of 
the suhiect. the Committee would recommend that the Crntral Government 
should take the initiative and ensure that n svqtem is, devked hv which 
natural calamities and their extent as well as the relief mcasures necc.sss,n7 



are reported upon with the utmost expadation and in as accurate a 
manner as possible so as to enatat prompt and approwate measures 
being taka to alleviate disitress. 

[S. No. 14 (Para 3.59) of the Fifth Report (1977-78) of P.A.C. 
(Sixth Lok SPbha)]. 

Action Taken 

The recommendations of the Public Accounts Committee have been 
noted and have been brought to the notice of the State Governments by the 
Department of Agriculture. That Department has also prescribed a de- 
tailed proforma about the manner in which the State Governments have to 
indicate the nature and extent of the natural calamities in their Memoranda 
to the Government of India. 

[Ministry of Finance (Department of Expenditure) D.O. No. 
7 (23 ) /PFI/77 dated 1-6-1 9783 

Recommendation 

The Committee find that of the anlount of Rs. 543.86 crores incurred 
on relief works by nine State5 ( M ~ h a r a s h t r ~ ,  Rnjasthan, Gujarat, Andhra 
Pradcsh, West B:ncal, Karnataka. Orissa, U.P. and Rihar) during the 
Fourth Plan (April 1969 to March 1974) as much as 61 per cent (i.e. Rs. 
336.78 crorcs) was spent on unprcxluctivc works like roads and metal 
breaking. It was admitted during evidence that "these works, as one might 
put it. were roadc from nowhere to nowhere". Some oY these works it was 
stated, had no relation to the 20 yearc Road Development Programme. 
The expenditure has been sought to be iwtified becauce "it was essential 
to provide emplovment close to distressed people's places of living." Ac- 
cording to the representative of the Ministry of Shipping and Transport, 
the entire expenditure cannot be described ac wasteful because part of that 
exmndiutre was on metal breaking at quarrieg which at least was w t  to 
~roductive use. From the figures made available to the Committee, it has 
been noticed that of the metal broken and collected during the Fourth Plan 
the utilisation was hardlv 18.9 ner cent in Maharashtra. 55 per cent in 
Guiarat etc. The Committee would like tn point out that the utilisation of 
stone metal Wac; the lowest in a State like Maharashtn which spent the 
highest rtmount (Rs. 140.19 crores) on this account 



In this connection, it is pertinent to recall the statement of the represen- 
tatiw d the Ministry of Finance during evidence that "the Central Teams 
also in many cases have clearly advised the State Governments to con- 
centrate on works other than roads making and metal breaking" and in 
Government's view money should be spent preferably on on-going medium 
and minor projects. The Central Team which visited Rajasthan in 1969 
has unequivocally stated that "it is better that instead of roads more pro- 
ductive works are carried out". Despite the awareness. on the part of the 
Government, of the relatively little or no returns from relief operations of 
this nature, the Committee note with surprise that the major portion of the 
expenditure of Rs. 336.73 crores was incurwd by nine States on roads and 
metal breaking during the Fourth Plan. The amount spent on irrigation 
~ ~ ~ o u n t e d  for only 18 per cent of the total expenditure on relief works. 
The Committee cannot view with equanimity the preponderant emphasis 
that was placed on road building and metal breaking works without ade- 
quate attention being paid to their long term utility. 

The Committee concede that it may not always be practicable in a 
crisis caused by a natural calamity, to ensure that only works of a durable 
nature are undertaken to provide relief employment. They would, how- 
ever, urge that, a5 far as possible. the relief measures should be suitably 
integrated with on-going plan schemes or scheme5 which might haw been 
deferred on account of financial constraints. so that funds allocated for 
distress relief are utilised more gahhlly and serve the dual objective of 
alleviating distress as well as cmating durabie and lasting assets which 
would in turn mitigate if not altoeether climin;itc. thc adverse cffccts of 
future natural calamities which may occur. This could hc achieved by ade- 
quate advance planning and the preparation of a \helf of schemeq (referrzd 
to later in this Report) to he utilised in the event of a calamity. 

[S. No. 15 (Para 4.91) of Fifth Report (1977-78) of the 'P.A.C 
(Sixth Lok Sabha)l 

Action Taken 

With effect from 1-4-1974. a new policy and arrangements for financ- 
ing the relief exuenditure in the States were adovted on the rcommenda- 
t i m  oT the Sixth Finance Commission. According to this new policy, the 
relief measures are suitably inte.grated with the on-going plan schemes or 
schemes which might have been deferred on account of financial cons- 
traints. The Plannine Commksion in the widelines sent to the'state Gov- 
ermnents for formulation of the Fifth Five Year Plan a& the annual 
Plans had specifidly requested the States and the Union ~errkorieq to 
m a n  contingency plans for areas which are repeatedlv affected by 
natural calamities. These continpncy plans were to consist of qpecificany 



design& sclpemes, located in drougbt/flood prow areas, so that thaw 
schemes could be taken up or accelerated in the event of occurreace of 
natural calamities. Thus, the existing policy and arrangements in regard to 
financing of expenditure necessitated by natural d imit ies  are desigwd to 
achieve the objechve of dove-tailing relief expenditure with Plan schemes. 
Howevcr, in order to emphasise this aspzct and to impress upon the States 
the need for preparedness to deal with" a datural calamity, the observationd 
recommendations of the P.A.C. have been brought to the notice OF the 
State Governments and th.c State Governments have been requested to 
prepare a she1 of projects for the areas prone to Drought/P1oods etc. m 
that these schemes may be taken up for execution immediately on occur- 
rence of a natural calamity. 

[Ministry of Finance (Department of Expenditure) D.O. No. 7 (23)/ 
P.F.I. dated 1-6-1978] 

A striking feature revealed by analysis of expenditure on irrigation is 
tha.t though founds were allocated in some States to major and medium 
projects to accelerate their completion and to provide relief employment, 
the States were n q  able to make headway in achieving the underIying 
objectiw. For instance in one State the largest number of persons em- 
ployed on four irrigation projects was around 31,000 (July, 1973) as 
against its intention to employ 1,00,000 persons. 

In another State, though the State Government spent a sum of 
Rs. 10.56 crores from relief funds on three irrigation projects including the 
State Electricals Board, the money was stated to have been spent on matc- 
nnl intensive works in progress. 

In yet another State, the Committee learnt that though more labums 
c o d  have been employed on 1 1 out of 15 major irrigation projects in the 
stares, only 69,000 labourers were employed. 

Though the attempts by these States have not gone very far in achiev- 
ing the objective, the fact that these States did make attempts in direction 
should commend itself to other States. The Committee would, however, re- 
commend that the Government should identify the factors respomibla for 
the limited success of the schemes 'for integrating measures for relief omp 
loyment with on-going major and medium imgation schemes. Such an arat- 
cise might lead to a greater success of the scheme in the event of a natural 
calamity. 

The Committee stress that consistent with economy and tha reso~rccs 
avn"nblc every effort should be made by State Governments to prov;cie 



m e £  amplayment to maximum number of people, hit by drought d- 
tlm etc. 030 inigatim projects (major, medium and minor et~) ." .  

[S. No. 16 (Para 4.92) o'f the Fdth Report (1977-78) of the P A C .  
(Wth Lok Sabha) j 

Action Tsken 

The obsarvatlons of the Public Accounts Committee have been noted. 
Tha Governments have been requested to identify the factors responsi- 
ble Eor the li.mited success of the schemes for integrating measures tor rt- 
Ilaf employment with on-going major and medium irrigation schemes so 
that suitable lessons may be derived for achieving greater success in the 
event of future natural cahnities. 

The recomendation of the P.A.C. regarding employment of maximum 
number of people, hit by drought conditions etc. on irrigation projects 
has also been brought to the notice of the State Governments. 

[Ministry of Finance (Department of Expenditure) D.O. No. 7 (23 ) / 
PF. 1/77 dated 1-6-1978) 

The Committee find that while, on the one hand, relief funds running 
into crores of rupees were being spent on unproductive works like roads 
and metal breaking causing depletion of plan resources, there were instances 
on the other hand of under-utillsrttlon and non-utilisation of ather funds 
which, if gainfdly spent, might have provrded greater employment opportu- 
nities to the people in &tress. To quote a few instances, of the Rs. 67.78 
crores provided for 32 plan and non-plan schemes in the budgets of 
Andhra Pradesh tor the years 197 1-72 to 1973-74, Rs. 12.43 crores were 
swrrsndered. in  West Ben@ out of the provision of Rs. 22.24 mores for 
mqhynaeat-oriented schemes like tbe Drought-Prone Areas Progr.mc, 
Crash Scheme for rural employment etc. for the years 1970-71 to 1973- 
74, Rs. 7.09 crores remained unspent. Government of Bihar is reported 
to have surrendered Rs. 4.16 crores out of Rs. 5.49 crores aktted for 
(~1pbyment oriented schemes during 1971-72 and 1972-73. The Ministry 
d Finance have tried to explain that sumnder of funds under om item 
seouSd not be viewed in isolation but should be considered al@h excess 
erpendkun on other items. The Committee were informed that as on 
29 A@, 1972, the Stares had an accumulated overdraft of Rs. 641.92 
cmm8 which Id to be ckared by the Centre through special loam. The 
Committee concede that but for such surrenders of funds, the cumulative 
defkit/overdraft 01 States would have been even larger than what it was. 
But tbe fact cannot be gainsaid that such a practice has a baneful effect on 



the resources position of the Gowrment .  While on the one hand govern- 
ment is hardput to find resources for assisting the States to tide over the 
difficult situations created by natural calamities, the States on the atfier 
hand surrender funds because of the lack of meaningful projects t o  expend 
the sums thereon. 1 he Committee therefore would urge that funds earmark- 
ed tor employment-oriented schemes may be ut lsed by the States to tbc 
maxmum extent possible In keeping with the Government's aims of Wing 
productive jobs for the unemployed millions. 

1s. No. 17 (Para 4.93) of Fitth Report (1977-78) of the PAC 
(Sixth Lok Sabha)] 

I he obscrvation 01 the Public Accounts Committee have been noted and 
brought to the notlce 01 the State Governments. 

[Ministry of Finance (Department of Expenditure) D.O. No. 7 (23) 
PF. 1/77 dated 1-6-19?5] 

Recommendation 

I he ('ommittee note that h e  main resptatsibility of a Central team is 
LO makc an on-the-spot assessment of the situation clxated by the natural 
~.\littntty, determine the nature and extent of relief measures that the State 
tt d c l  have to take to cope with the situation and to recommend the ceilings 
of expenditure for various purposes which should qualify for central 
assistance. In their report, the Sixth Financc Commission had expressed 
the view that by and large the findings of the Central Teams "tend to be of 
an impressionabk nature" bxausc in their view these teams were consti- 
tuted at short notice, were composed of representatives drawn 'from various 
Ministries only, and undertook only brief visits. The k r e t a r y ,  M i  
o f  Finance (Department of Expenditure) has admitted during evidence chat 
during their brief visits to States which generally ranged from 3 to 7 days 
these teams neither scrutinised the works in progress nor the e m n t  of 
actual damage done by a calamity. It was also revealed during exicknce 
that these teams did not check in detail the propositions made in the Meme 
randum &mitred by a State Government to back its claim far: Ceatrai 
assistance. 

The Secretcay, Ministry of Finance, in his evidence befort the Com- 
mittee has drawn pointed attention to the fact that the Central T+m bqlds 
"a general discussion at the official level between the senior officers of the 
States concerned and the Central Teani followed usually by s- k i a  of. 
a visual inspection of the damage done". He has reminded the Committee of 
the lnct that 'tve an dealing ns a part of thc constitationd set-up in the 
country, as Cmtral Cidvernmmt wfth the State Governments, the 



State Legislatures, the State Misters  and the State Executives." 
It would appear that the Ceptral Teams, play at present a very 
limited role in the matter of assessing the damages as also the financial assis- 
&we that would 'be needed by the States to cope with the situation. 

TIm committee would like Government to consider how the assessment 
by the Central Team could be made more pertinent and informative so as to 
sat that the agreed objective of expending relief on approved Plan schemes 
to provide gainful employment to drought hit people was better achieved. 

[Strial No. 18 (Para 4.94) of Fifth Report (1977-78) of the P.A.C. 
(Sixth Lok Sabha)] 

The Repartment of Agriculture, in consultation with the other con- 
cerned Departments, have formulated the guidelines for the members of the 
Central Study Team. The recommendations of the Public Accounts Com- 
mittee have been kept in view while formulating these guidelines. 

[Ministry of Finance (Department of Expenditure) D.O. No. 7 (23)P.F.U 
77 dt. 1-6-1978] 

The Committee note that in their Report, the Sixth Fiance Commission 
(1973) had observed that the practice 01 keeping ready a list of works 
"appears to have fallen into disuse in many states". Though Collectors 
were expected to prepare and keep ready a shelf of relief works which could 
be started at short notice, such an exercise was not done in most of the 
States even in districts which had repeatedly been affected by drought, floods 
or cyclones in the past, with the result that there were delays in selection and 
commencement of relief operations and even where works were started, 
these were not systematically progressed and completed. Admitting during 
eviden~e that "these criticisms in detail are correct", the Secretary, Ministry 
of F i i  has explained that with the change in the pattern of Central 
assistance, the schemes would be included in the Plan and therefore the 
questi~n of their being left incomplete would not arise. 

*rial No. 19 (Para 4.95) of Fifth Report (1977-78) of the P.A.C. 
(Sixth Lok Sabha)] 

The observations d the Public Accounts Committee have been noted 
and hhve also been brought to the notice of the State Governments for ne- 
cessary actioll. 

CMtoiotry of Finance @tpertment of Expenditure) D.O. No. 
. I ,  NO. 7 (23) P.F.1./77 doted 1-6-1978] 



The Committee concede that relief of distress caused by natural cala- 
mities is primarily the responsibility of the States and that with the change 
in the pattern of Centrd assistance for relief measures efEective from April, 
1974, the role of the Central Government has become further limited. How- 
ever, keeping in view the fact that large areas of the country are prone to 
natural calamities, and the importance of a coordinated national effort, the 
Committee would suggest that Central Government should, using its good 
offices, emphasise on the States the need "to see that dztailed schemes For 
providing durable infrastructure facilities for development in these districtsf 
areas, as per plan, are prepared and kept ready in advance so that these 
could be put into operation without delay to provide gainful employment 
for the needy in times of distress." 

[Serial No. 20 (Para 4.96) of Fifth Report (1977-78) of the P.A.C. 
(Sixth Lok Sabha)J 

The observations of the Public Accounts Committee have been nokd 
and brought to the notice of the State Governments and the Planning Com- 
mission for necessary action. 

[Ministry of Finance (Department of Expenditure) D.O. No. 7(23)P.F.1./ 
77 dt. 1-6-1978] 

The Committee are perturbed to note that even though State Manuale 
prohibit employment of contractors for execution of relief works. except 
under certain circumstances, so that relief is provided directly to the 
affected population and intermediaries are avoided, some of the States, 
e.g. Andhra Pradesh. Maharashtra and Bihar had been entru~ting relief 
works to private contractors who, it is understood, made sizeable profits 
in the process. As pointed out by Audit, a Central Study Team which 
visited the State of Andhra Pradesh had assessed that out of Rs. 22 cmes  
spent on relief works during 1972-73, as much as Rs. 2 crores or so had 
gone as profit to contractors and intermediaries and to that extent re- 
duced the amount of relief available to those affected. The Team also 
pointed out t b t  the contractors were making profits which, in some 
cases, were as high as I5 per cent. The representative of the Ministry 
of Finance explained durhg evidence that 15 per cent margin did not 
consist entirely of profit and that even if Government were to handle 
these works departmentally, there would have been a 12 per cent Gpvern- 
ment supervision charge. The representative, however, assured the 
Committee th,at the observations of the Central Study Team about the 
cmtractvr's profit to the tune of Rs. 2 crores would be gone into. 



The Committee have been given to understand that from April 1974, 
there will be no distinction as such between relief works and the plan 
works. i t  is also understood that the States are free to entrust their 
pian .vorks to any agency including the contractors. The Committee 
learn during evidence that even prror to April, 1974 no guidelines were 
issuea by Government on this subject. 

The Committee need hardly point out th,at it would obviously be better 
to maximise the percentage of resources devoted to tbe actual implemen- 
tation of the schemes in the held by reducing the overheads on depart- 
mental charges, contractors agencies etc. The Committee would like the 
Government to review the matter in detail and lay down suitable no- 
in this beblf. 

[Serial No. 22 (Para 4.98) of Fifth Report (1977-78) of the PAC 
(Sixth Lok Sabha)] 

Action Taken 
The observations of' the Public Accounts Committee have been noted 

and brought to the notice of the State Governments with the request 
that they may review the matter and lay down suit,ab:e guidelineslnorms 
with a view to ensuring that resources devoted to the actual implemen- 
tation of the different types of schemes in the field are maxirnised and 
wer-heads on departmental charges, contr.actors' agencies etc. are 
reduced as far as practicable. 

The Government of Andhra Pradesh have been requested to look into 
the case of earning of about Rs. 2 crores of profit by the contractors and 
intermedi,aries out of the expenditure of Rs. 22 crores on relief works in 
1972-73. 

[Ministry of Finance (Department of Expenditure) D.O. No. 7(23)/ 
P.F.1./77 dated 1-6-1 9781 

Recommendation 

The Committee note that during the five years ending March, 1974, 
the State Governments spent as much as Rs. 110.68 crores on 'Gratuitous 
Relief including cash doles to disabled and indigent persons, free or  
wncessioaal supply of food, clothes and similar items. The States which 
s p a t  the largest amounts on this account are Uttar Pradesh (Rs. 29.77 
crores), West Ben@ (Rs. 27.88 crores) and Bihar (Rs. 18.28 crores). 
Tk Committee uodmtand that as early as 1953 Government of India 
had decided the decision was reiterated in 1966 that gratutious relief 
sh& be given only to disabled and like persons who were unable to 
work. In their discussions with the States, thc Central Teams had atso 
been cautionkg the States against spending larger amounts on doles and 
gratuitous did. The Committee are, however, concerned to note that 



despite repeated advice from the Central Government, the States have 
been spending on gratuitous relief liberdly. 

[Serial No. 23 (Para 5.23) of Fifth Report (1977-78) of the PAC 
(Sixth Lok Sabha)]. 

Actiem Taken 

The observations of the Public Accounts Committee have been noted 
and have been brought to the notice of the State Government. 

Ministry of Finance (Department of Expenditure) D.O. No. 7 (23) 
/P.F.I177 dated 1-6-1978]. 

The Committee a h  find from the Audit Report that the scope, scale 
and the principle governing grant of gratuitous relief vary from State to 
State. In certain States e.g.. Bihar, Uttar Pradesh, Jammu & Kashmir 
the principle d gratuitous relief has been extended of fires in which 
houses of many people are burnt. la  certain States notably West Ben- 
gal, gratuitous relief was even treated as a social service payment which 
was distributed almost every year whether there was a calamity or not. 
Though with the change in the pmern of Central assistance from April 
1974, expenditure on gratuitous relief is met by thc State themselves, 
the Committee would lihe the Cen!ral Government to evolve, in consul- 
tation with State Govcmments, guidelines and principles for the grant of 
gratuitous relief :md co~nrnand them to the State Governments for obser- 
vance. This would make for uniformity of approach to the problem. 

[Serial No. 24 (Para 5.24) of Fifth Report (1977-78) of the P.A.C. 
(Sixth Lok Sabha)] 

The Department of Agriculture have constituted a Committee for 
preparing the model manual. The recornrnendntiom of the Public 
Accounts Committee would be kept in view while laying down in the 
model manual the guidelines and principles for the grant of gratuitous 
f ew .  

[Ministry of Finance (Department of Expenditure) D.O. No. 7 (23)/ 
P.F.1/77 dated 1 -6-1!J78] 

As the Audit Report shows besides undertaking Rokf Works for a d  
providing Gratuitous Relief to the people in distress, State Governments 
have been taking ' d e r  relief measures' like pmvision of drinking water, . . 



wttle preservation, supply of fedder, seeds, fertilisers, grmts to, or relief 
schemes for weavers, artisans and others, remission of revenue, reimburse- 
ment of tuition fees, medical relief, reparis to public properties, such as 
irrigation sources, buildings and roads, grants for reconstruction of 
damaged houses and grants for repair of school buildings. The expendi- 
ture on these measures amoueted to Rs. 142.40 crores during the five 
years April 1969 to March 1974. The Committee are distressed to note 
that, as pointed out by Audit, there were delays and even deficiencies in 
the administration of such measures. 

The Committee need hardly emphasise the need for the administra- 
tion of relief measures in a manner that ensures timely but adequate 
relief to the people in distress. The Committee desire that the attention 
,of the State Governments may be drawn to the defects in the adminis- 
tration of relief pointed out by the Audit for studying their cases and 
drawing lessons therefrom to avoid them in future. 

[Sl. No. 25 (Para 6.25) of Fifth Report (1977-78) of the P.A.C. 
(Sixth Lok Sabha)]. 

Action Taken 

The observations of the Public Accounts Committee have been noted 
land have been brought to the notice of the State Governments. 

[Ministry of Finance (Department of Expenditure) D.O. No. 7 (23) 
P.F.1./77, dated 1-6-1 9781 

Recornweadation 
In February, 1970, the Government of India decided to launch what 

was then known as the Rural Works Programme (later renamed as the 
Drought Prone Areas Programme in January, 1972) as a nm-plan 
Central Sector programme with an outlay of Rs. 100 crores during the 
Fourth Five Year Plan ending March, 1974. The Committee find that 
the State Governments were a\ked on 17 April, 1970 to compile by 30 
April, 1970 (within a short span of 13 days) detailed estimates for 
schemes to be executed in 1970-71. Though it was explained to the 
Ccmnmittee during evidence and in written replies that the sectors includ- 
ing in the programme were such for which advance planning was norm- 
ally done at district level, the Committee have no doubt in their mind 
that the time of 13 days allowed to the State Government to undertake 
these tasks was unJustifiably short keeping in view the fact that prepara- 
.tion of estimates involved indentification of areas in the selected districts 
which deserved attention, selecSion of appropriate schemes of works 
keeping in view the priorities of the programme and creation of suitable 
coardimting machinew etc. 

jS. No. 26 (Para 6.142) of Appendix XI of the Public A~cgunts 
Committee (1977-78), Fifth Rep~rt (Sixth Lbk Sabha)] 



Drawing on the experience of the Fourth Plan, considerable advance 
action was taken during 5th Plan in regard to project formulation. The 
State Governments sent guidelines in July, 1973 itself vide this Ministry's 
D.O. No. 13(2)/73-DPAP. The State Governments were also request- 
ed to set up a separate agency for planning coordination and monitoring 
of the Programme in each distrjct. A letter to this effect was sent in 
Sept., 1973 vide this Ministry's D.O. No. 1 3 ( 3  ) /73-DPAP. Guidelines 
wete also issued in regard to formulation of proposals for irrigation, 
afforestation schemes etc. Before i w h g  sector-wise detailed guidelines 
on the preparation of the project Report and its various components, the 
Department itself took up an assignment of preparation of a project report 
for Anantapur district in col1aborat;on with the State Government and 
district authorities. 

In regard to the details pages 73 to 253 of the compendium of ins- 
tructions of Drought Prone Areas Programme copies of which have 
already been furnished to P.A.C. may be seen. 

[Ministry of Agriculture and Irrigation (Department of Rural Deve- 
lopment) D.O. No. 26(31)/77-DPAP, dated 17-7-1978] 

Recommendation 

Yet another area of planning where the State Governments were asked 
by the Government of India to move faster than they could was prepara- 
tion of Master Plans for schemes to bc launched under the Drought Prone 
Areas Programme. State Governments wcrc asked on 17 April, 1970 to 
draw up the Master Plans by 30 September. 1970 so that thew could be 
discussed by the Central teams in Octobcr and November, 1970 and sub- 
mitted to the Govt. of India by December, 1970. The representative of 
the Department of Rural Development has stated during evidence that the 
reason for having such a tight ~ h e d u l e  was that the Government of India 
were anxious to introduce the programme from the financial year 1970-71 
itself. The Committee were informed by the Department that the period 
lof six months allowed for preparation of Master Plans was "at that time 
considered adequate". Whatever may have been the justification for 
laying down this tight time limit. the fact that Master Plans were prepared 
for only 9 districts in 1970, 42 districts in 1971. 12 districts in 1972 and 
8 districts in 1973 proves eloquently that the time allowed to States for 



this exercise was utterly inadequate, arpacially when some of the States 
lacked technical staff for formulation, scrutiny and finalisation of Master 
Plans. The Committee are left with the inqkession that the prdiminary 
work on the propammi: was undertaken without adequate preparations 
therefor. 

[S. No. 27 (Para 6.143) o€ Appendix XI of the Public Accounts 
Committee ( 1977-78 ), Fifth Report (Sixth Lok Sabhs)]. 

A d m  Taken 
The views of the Department regarding the time given for preparation 

have already been placed before the Committee. The observations of the 
Committee are noted. 

[Ministry of Agriculture and Irrigation (Department of Rural 
Development) D.O. No. 26 (31 ) /77-DPAP dated 9-8-1978] 

Recommeadptlon 
The Committee find that the Rural Works P r o g a m m  had a chequer- 

ed course Yrom its very inception. It was launched in the year 1970-71. 
In January. 1972. it was re-named as Drought Prone Areas Programme, 
In 1972-73 its classification was chanred from non-plan p r o p m m e  to a 
Plan scheme. The programme was reoriented by changing its emphasis 
from the creatian of employment opportunities to undertaking of develop 
ment works. Before the programme as re-oricntcd could even gather 
m n e  momentum. the Government of India advised the State G o v e m e n t  
telegraphically on 17 July. 1973 to stop all programmes except irriga- 
tion schemes. thus bringing to a sudden halt all soil conserv:ition, affores- 
tation and road works in progress under !ht. programme. This step was 
stated to have been taken because of then prevailing financial stringency. 
Later. the Government of India (Department of A.miculture) in- 
formed all State Government on 19 October. 1973 that Central Assis- 
tance (Rs. 11.38 crores) released for 1973-74 was to be reckoned aeainst 
expenditure already incurred by States till July. 1973 and nnv balsnce 
of the allotment left over could be utilised on minor irrigation works 
after July 1973 till March, 1974. State Governments were also requested 
to  complete the incomplete works out of their own resources. As point- 
ed out by Audit, the effect of the teregam of Julv, 1973 followed by the 
circular letter of October, 1973 was that many works were left incomp 
lete, work on a large number of which was not resumed later. The 
Committee feel that the action of the Government in suddenly stopping 
all schemes except irrigation schemes in Julv. 1973 was to say the least, 
precipitous. The financial sitnation which prompted the Government to  take 
the steps could n q  have cropped up suddenly in 1973 and, therefore, if 
it was intended to  force close the propammes it should have been phased 
out suitably, and the States should have been forewarned. As matters stood, 
all activities except minor irrigation works came to  an abrupt halt. 

IS. No. 28 (Para 6.144) of Appendix XI of the Public Accounts 
Committee ( 1977-78 ) , Fifth Report (Sixth Lok Sabha)]. 



During the Fourth Plan, afforestation, soil conservation, irrigation and 
road schemes were taken up. Due to  budgetary constraints schemes other 
than irrigation schemes were partly affected during the Fourth Plan. 
These schemes were partly completed by the State Govt. Out of their 
own resources and partly except roads a!lowcd to be taken up during the 
Fifth Plan under DPAP. The incomplete road schemes had to be 
completed by the Statc Govt. 

During original Fifth Plan period i.e. 1974-75 to 1978-79 care has 
h:en taken to ensure that amount indicated to State Govt. is made avail- 
:ibk and there is no shortfall. 

[Ministry of Apriculture dlr Irrigation (Department of Rural DPvelop- 
ment) D.O. No. 26(3 1)/77-DPAP, dared 9-8-78] 

Recommendation 

According to thc Programme's original concept, its main emphasis 
was on generation of employment opportunitic~ in area5 where the problem 
of rur:il unemployment and under-employment was acute but, on re- 
orientation. the primary focus WIS shifted to devclopment works so as to 
provide a permanent solution. to the extent possible. of the drought prob- 
]en1 sathcr than on schemes nicrrly to crcatc employment opportunities. 
Howcvcr. t!?: Committee are unhappy to not? that  n o  scrious attempt 
was made in the majority of the States to re-oricnt the programme to the 
new conxpt  and even the fcw Statcs like R;ljnsthan which did formulate 
schemes conformins to the new concept. did not cxccute some of these 
schemes in cntirct!. I t  is difficult for thc Conimittcc io acccpt the 
assumption that there was no real scope in February. 1972 for re-orien- 
tation of thc works in the programme in many States because t k y  find 
that administrative approvals for schemes under the Programme W r e -  
gating Rs. 39.62 crorrs were given cvcn during 1972-73. 

[S. No. 29 (Para 6.145) of Appendix XI of the Public Accounts 
Committee (1977-78 ) .  Fifth Report (Sixth Lok Sabha)l. 

Action Taken 

As already submitted to the Committee. most of the programme funds 
were committed to sectoral outlays when the propamme was re-dcsignat- 
ed as DPAP. Further the concept of integrated development was new 
and hencc even in States where there was scope for inclusion of new 
schemes, the progress could have k e n  slow. However during the Fifth 
Plan the programme has been dcsigned and implcmcntcd on the basis of 
integrated area development in agriculture and allied sectors. 

[ M i n k y  of Agriculture and Irrigation (Department of Rural Deve- 
lopment) D.O. No. 26 (31 )/77-DPAP, dated 9-8-1978) 



The Committee find that as against total approved outlay of Rs. 111.82 
crores for schemes under the Drought Prone Areas Programme during 
the Fourth Plan, the Government OF lndia issued administrative approvals 
releasing a total sum of Rs. 84.88 crores. The total expenditure as 
reported on schemes under the programme was Rs. 92.27 crores. Though 
the expenditure was more than the amount for which administrative 
approvals were given, it was only 83 per cent of the total approved outlay. 
On one side of the spectrum arc States like the Uttar Pradesh, Tamil 
Nadu, Madhya Pradesh, Haryana and Andhra Pradesh which utilised 
more than 90 per cent of the outlay, on the other thcre arc States like 
West Bengal, Bihar and Jammu & Kashmir where percentage utilisation 
of approved outlay was as low as 60, 49 and 44 per cent respectively. 
The Committee are surprised that even States like West Bengal and Bihar, 
which had been vietims of recurrent drought and floods should have lagged 
behind to this extent in utilising the outlays approved for them under the 
Drought Prone Areas Programme. The Comrnittec would like the 
Central Government to review the position in consultation with the States 
and take concerted measures to speed up implementation of the program- 
mes in the field. 

[Serial No. 32 (Para 6.148) of Appendix XI of the Public Accounts 
Committee ( 1977-78). Fifth Report (Sixth Lok Sabha)] 

Actim Taken 
The observation of the P.A.C. in respect of utilisation of funds during 

the Fourth Plan has been noted. Thc position with regard to utilisa- 
tion of funds during the Fifth Plan is constantly reviewed in the DPAP 
Division of the Department of Rural Development so that the available funds 
for development of drought prone areas are utilised fully. 

winistry of Agiculture & Irrigation (Department of Rural Deve- 
lopment) D.O. No. 26 (3 1 ) /77-DPAP, dated 9-8-1978] 

Recommendation 

Among the Districts covered under the Drought Prone Areas 
Programme, where the progress of imgation schemes has not been satis- 
factory, Purulia district of West Bengal deserves mention. During the 
Fourth Plan, schems of irrigation and afforestation subject to a maxi- 
mum expenditure of Rs. 274.29 lakhs were sanctioned but the expenditure 
reported waq only Rs. 169.67 lakhs. The Commitee recommend that 
concerted efforts should be made to implement the irrigation schemes as 
per time schedule so as to alleviate the difficulties of the people in this 
drought prone area in West Bengal. 

[S. No. 35 (Para 6.151) of Appendix XI of the Public Accounts 
Committee (1 977-78). Fifth Report (Sixth Lok Sabha)l 



Action taken 

The progress of the irrigation schemes in Purulia district is as indi- 
cated below: 

15. Spill over minor irrigation schemes of IV Plan in Purulia district 
were countinued in V Plan. The details of the schemes are as under:- 

Narnc of the scheme P ~ t ~ n t i a l  Irrigation Expenditwe incurred 
Cornand hcilitics - - ---.----- 
(Acrcs) created up (Rs. in lakhs) Rrmar ks 

to 3 1-3-78 
(Acrcs) ------------ 

IV Plan V Plan 

r .  Rupai MIS . 
2. Kumari MIS 

3. Bandhu M I S  

4. Dmgra MIS . 

5.  Majra MIS 
6. Bandajore MIS 

Sue -TOTAL 

7.  PO?^ . 

8. Tenpiaci 

0 ~ .  Chaka . 

236.68 To be 
completed 
bv thr end 
of 1978-79- 

0.05 Ccmpleted 
in 74-75. 

o. 83 Completed in 
in 74-75. 

0-26 Completed 
in 1977-78. 

2 -  73 Complrtcd 
in 1976-77. 

5 - 1 7  723C work 
complrtrd. 

14-45 4 l ? A  of t h e  
work I$  
completed. 
Canal work 
is in progress 



The 4th Plan spill over T* Improvement Schemes 

Out of 160 spill over tank improvement works of the IV ~ l k  157 
W e e  completed by the 1977-78 zrtkl the remaining three rmmbers have 
been abandoned. From 157 completed Works, 3056 acres of land are 
being irrjggted. The; tatsl expenditure on the campleted works during 
the V PIan (upto 1977-78) was Rs. 5.93 lakhs. 

On dl these s e b e s  during the IV & V Plans (upto 1977-78) 
Rs. 404.33 lakhs have been spent. Irrigation facilities have been created 
for 15,226 acres under these schemes. 

Ministry of Agriculture and Irrigation (Department of Rural Deve 
lopment D.O. No. 26 (31)/77-DPAP dated 17-7-78) 

Recommendation 

The Committee find that during the Fourth Plan Rs. 7.22 mres 
were spent on Forest schemes in 13 States under the Drought Prone Areas 
Programme. This comes to only 7.5 per cent of the total expenditure on 
various sectors of the Programme. The Committee are inclined to agree with 
the visws of the Task Force on integrated Rural Development as contained 
in their Report (1973) that forests could play an important past in restar- 
ing ecological balance in drought prone areas. The Committee, therefore, 
recommend that more resources may be allocated to this sector of the 
programme. 

[S. No. 37 (Para 6.153) of Appendix XI of the Public Accounts 
Committee (1 977-78), Fifth Report (Sixth Lok Sabha)] 

Actron taken 

During tbe Fifth Plan, more resources have been allocated for affores- 
tation and pasture. An outlay of Rs. 35.93 crores has been approved during 
F1fth Plan period for Forestry & Pastures as against the total V Plan 
outlay of Rs. 329.23 crores. This works out to about 11 per cent of the 
outlay as against 7.5 per cent during the Fourth Plan Period. According 
to reports received so far, an expenditwe of Rs. 20.3 crores has already 
bees incurred under this sector during the period from 1st April, 1974 
to 31st December, 1977. 

[Ministry of Agriculture and Imgation (Department of Rural Deve- 
lopment D.O. No. 26 (31)/77-DPAP dated 17-7-78] 

The Committee note that during the Fourth Plan, schemes costing Rs. 6.8 
crores for 53,344 hectares of minor irrigation, 84.016 hectares of soil 



conservation, 5,761 hectares of afforestation, 2,063 4 m .  oi? nosds a d  
diinking water for 39 villages were approved for RayMswjaa rcgioP whkb 
comprises Kurnool, Cuddapah, Anantapur and Cbitto~r digtr;ie)a d Amd@a 
Pracksh which are subject to drought conditions on m u *  d ovatic rain- 
Wl. The Committee have been informed that by the end, of * F d  
Plan, minor Irrigation for 30,619 hectares, soil consernorticw for 64,788 
hectares, afforestation for 3,247 hectares, 1209 kms. of roads and: d r i n k b  
water supply for 38 villages was achieved. Expenditure on these schemes 
was Rs. 6.43 crores. The Committee, however, are not impressed by the 
pace oT development in the Rayalaseema and at tlM present rate Cd 
investment it might take many more years for people of this region to catch 
up with the rest of the State. The Committee would emphasise the impor- 
tance of integral approach to the development of the area so that the res- 
ources on the various schemes and projects operating in the region are 
deployed to the best advantage of the region. 

[S. No. 38 (Para 6.154) of Appendix XI of the Public Accounts 
Committee (1977-78), Fifth Re* (Sixth Lok Safiha)] 

Actron taken 

As compared to the approved outlay of Rs. 6.8 crores in the Fourtli 
Plan, the approved ouday for the original F i h  Plan in respect of Rayala- 
seenia region was Rs. 27.13 crores. During tbe first four years of the plan, 
the reported expenditure was Rs. 14.57 crows. In the srrctord at?ocadons 
as well as in fixing the total allocation for the region during the original 
Fifth Plan. integrated development of the region as such is the mam objec- 
tive. Soil and water conservation programmes and the income -mhatEng 
programmes like distribution of milch cattle, sericulture, etc., were given 
more importance. The important sectoral dkcations were:-irrigation- 
Rs 707.31 lakhs; agriculture-Rs. 681.59 Akhs; animal htlsbandrp--Rs. 
519.68 lakhs; and afforestation and pasturcbRs. 306.88 lakhs; and sericul- 
ture-Rs. 6 1.89 hkhs. These sectors accounted for 83.9 peE, cept of the 
total allocation. During the first four years of the plan, reported expenditure 
in animal husbandry, irrigation, afforestation and past&e and apiculture 
accounted for 91 . I  per cent, 66.8 per cent, 5 1.3 per cent and 41.2 per 
cent of the Fifth Plan outlays respectively. 

If the appovd  outlays for 1978-79 are fully expended, the utilhation 
harn out to be 105.2 per cent, 1 t5.2 per cent, 80.7 per cent and 59.8 per 
a n t  ~espt ivety.  Tbus, irrigation and animal husbandry wcPaPs have 

exceedingly well. These are followed by altorcstetfoa and pasture and 
.ryricultural sectors. 

In terms of progress of physical programmes upto December 1977 the 
.chieoeraclets me the iol1owing:-(i) Tubt~el ls  consttuctc&2't; (hi pamp 



sets installed-384; (iii) dugwells--491; (iv) area covered under aEores- 
tation-3680 hectares; (v) farm forestry4317 hectares; (vi) area undM 
improved pastures--12,709 hectares; (vii) milch animal distributed-5129; 
(viii) number of milk societies established-199; (ix) number of sheep 
distributed-949; and (x) irrigation potential created-7776 hectares. Tha 
number of beneficiaries was 65,952 and the mandays of employment created 
were 112.68 lakhs. 

Taking an overall view of the developmental effort under DPAP in 
this region, it may be said that gains, in terms of integrated development 
of the region are substantial. 

[Ministry of Agriculture and Irrigation (Department 01 Rural Develop 
ment) D.O. 26(3 1 ) /77-DPAP, dated 17-7-1978]. 

Recommendation 

A serious shortcoming of the Drought Prone Areas Programme in im- 
plementation has been noticed by the Committee. The Committee were 
informed during evidence that Government had estimated that for every 
crore of rupees spent on this programme, there would be 30,000 employees 
in a whole season in a year. During the Fourth Plan while the expenditure 
was more than Rs. 92 crolles, the generation of employment was to the 
extent of 1505 lakhs mandays only. The representative of Department 
oE Rural Development admitted during evidence that figures of generation 
of employment were unverified muster roll figures and these "can deceive 
even the man on the spot". The Committee feel that having spent more 
than Rs. 92 crores during the Fourth Plan, Government of India should 
bave arranged for wmpilation of authentic data on employment generated 
as a result of implementation of the Drought Prone Areas Progmmme 
especially when the programme as originally conceived was meant to re- 
lieve the acute unemployment and under-employment in rural areas. 

[S. No. 39 (Para 6.155) of Appendix XI of the Public Accounts 
Committee (1977-78), Fifth Report (Sixth Lok Sabha)]. 

Action taken 

During the Fifth Plan period, proper arrangements have been made for 
collection, wmpilation and analysis of data on generation of employment 
in different programme sectors. Quarterly progress report of mandays of 
employment generated are obtained from each of the DPAP projects and 
these are constantly scrutinised and reviewed at the Central DPAP Divi- 
sion. The data are compiled proiect-wise and state-wise and incorporated 
in the quarterly reviews issued by the Central DPAP. 
[Ministry of Agriculture and Irrigation (Department of Rural Develop 

ment) D.O. 26(31)/77-DPAP. dated 17-7-1978]. 



Yet another drawback of the Drought Prone Areas Programme was 
that it lacked an effective inbuilt system of monitoring coordination and 
evalutation. It is true that in 1970, a Central Coordination Committee for 
Rural Development and Employment was constituted in the Planning 
Commission with Member (Agriculture) of the Commission as its Chairman, 
Cabinet Secretary as its Vice-chairman and Secretaries of the Department 
of Agriculture, Ministry of Finance (Dzpartment 0 T  Expenditure) and 
Planning Commission as its Members. In the Resolution constituting that 
Committee it was provided that the Committee will concern itself with the 
'formulation and review of the progress' of the non-plan project for inte- 
grated rural works programme in chronically drought affected arcas. In 
May 1975 a Working Group was constituted for formulation of suitable 
monitoring system for the Drought Prone Areas Programme during the 
Fifth Plan. The Working Group is stated to have evolved certain proforma 
for monthly and quarterly reports on proyress of the programme in financial 
and physical terms. During evidence, the Committee were, however, dis- 
tressed to learn from the representative of the Ministry of Agriculture and 
Development that the Coordination Committee's reviews were not 
"detailed review of physical achievements as such." As far as the Ministry 
of Agriculture and Irrigation were concerned, all that they apparently did 
was to get progress reports from various Departments. 

[S. No. 40  (Para 6.156) of Appendix XI of the Public Accounts 
Committee (1977-78), Fifth Report (Sixth Lok Sabha)]. 

Action taken 

From the beginning of the 5th Plan, greater attention was paid to 
build up an effective system of monitoring for DPAP. In May, 1975, a 
Working Group was constituted tor formulating a suitable monitoring sys- 
tem for DPAP. The Group evolvd a set of proformae for reporting monthly 
and quarterly progress of the programme in financial and physical terms. 
The data received in these proforma are analysed and monthly and quar- 
terly reviews of the progress of work prepared and issued by the Central 
DPAP Division from July, 1975 onwards. 

To  further improve and strengthen the monitoring system of DPAP, 
an expert organisation, namely. The Systems Research Institute, Poona 
was assigned a research study to d e s i p  a compact monitoring information 
system for the DPAP Central Unit. The study discovered the need to 
amend the situation wherein there is a very large flow of data from 
districts to Government of India which, however, does not provide enough 
information of the desired level of utility for management review and con- 



trol. Similarly, it also revealed the need for compact representation of the 
progress of wbole programme for top management as well as the need to 
~ a s u l e  the impact of the programme anh its progress towards achieving 
th& ultimate objectives. The study also revealed and important need for 
feed back to the districts and also to have horizontal exchange of informa- 
tion at district management level. 

The System Research Institute submitted its study report in March, 
1977. The Institute has recommended a new data presentation and analysis 
format which concentrates on the kind of information that Govt. of lndia 
sbould have. The Institute also recommended the need for computor use 
to build up a data base on DPAP and to process the information that 
flows in through the monitoring proformae. Accordingly, the Electronics 
Commission Govt. of lndia has been assigned the work of information 
storage and data processing. The data procesed by the Electronics 
Commission from the monthly and quarterly progress reports received 
from the projects for the period April, 1977 to Febmnry, 1978 have 
already been published in the Monthly Reviews issued by the Central 
DP.4P Unit. The data for March, 1978 are under processing and detailed 
physical and financial achievements during the period April, 1977 to 
March, 1978 will be published in the March Issue. 

On the basis of the data collected and analysed, the work in each 
sector is scrutinised and the shortfalls detected and corrected wherever 
necessary. Tours are undertaken by the officers of the Central DPAP Divi- 
sion to review the progress of implementation of the programme and to 
evaluate the quality oY work. Various problems facing the proper execution 
d the programmes in the field are discussed with the project Officers and 
solutions suaested on the spot. State and district authorities are informed 
about the weaknesses as in the implementation of the programme wherever 
observed and are requested to show improvement in the execution of the 
programme so that the available funds are fully utilised in each sector. 

[(Ministry of Agriculture and Irrigation) Department of Rural Development 
D.O. No. 26(31)/77-DPAP dated 25-7-1 9781. 

Recommendation 

From the detailed elamination of the various aspects of the planning, 
impbnentatim and achievements of the Drought Prone Area Programme 
discussad in the f w i n g  paragraphs, the Committee cannot but conclude 
that while more than Rs. 92 crores were spent on this programme during the 
Fmcth P U ,  tbe monitoring of the programme, was to say the least 
inadaqWc. No m&us attempt seems to have been made to 
quantify the achievements of the programme in physical terms and its 



impact on the people of ~ r o d h t  Prbne Areas. The Committee have, how- 
ever, been assured tbat as the Programme was being continued during the 
Fif@ Five Year Plan with a tentative outlay of Rs. 187 crores, effortf 
were being made Eo imp~ove system of planning, management, financial 
control, monitoring and wncurrent evaluation d the Programme by issding 
guidelines insuring uniformity in the system of preparation of project 
reports, holding of regional meetmgs with the representatives of State 
Oomments, seeting up of planning cells, district level bodies, coordina- 
tion bodies in Stam, emphasises on development of action-oriented resea- 
rch, training of field staff, shelf of schemes, etc. The Committee would 
like that detailed instructions in this regard should be laid down for the 
guidance of all concerned and there should be conclusive follow up to see 
that these are implemented in letter and spirit so that the objectives under- 
lying the schemes are achieved. 

PI. No. 41 (Para 6.157) of Appendix XI of the Public Accounts Com- 
mittee ( 1 977-78), Fifth Report (Sixth Lok Sabha) 1. 

Guidelines have been issued on the following items: Composition of 
the spearhead team in Dairy Development Centres; model for dairy co- 
operatives: establishment of ram multiplication farms; fertilizer evaluation 
for pasture establishments, conducting and evalution of field demonstra- 
tions; specific guidelines as recommended by an Expert Committee were 
issued on all soil conservation measures; etc. 

Regarding monitoring of the programme, greater artention has been 
paid to the strengthening of the monitoring system of M A P .  An expert 
organisation, namely, the Systems Research Institute, Poona was assignad 
a Research Study to evolve a compact information system for the purpose 
of monitoring and evaluation of DPAP. Based on this study, information 
system in DPAP has been revised and the revised one is in force since 
April 1977. This has substantially strengthened the monitoring work of 
DPAP and has helped in having an analytical look at the data. 

The State Governments have been requested to make a diagnostic 
study of each project through the Bureau of Economics and Statistics! 
Directorate of Evaluation of State Governments. In addition, evaluation of 
DPAP projects of some areas have been entrusted to six well known man- 
agement institutes. The Programme Evaluation organisation of the Plan- 
ning Commission has been requested to take up general evalu~tion of the 
programme to assess whether the objectives of the programme have been ful- 
filled. 



Recommendation 

The Committee note that at their sitting held in 1970 the Central Flood 
Control Board had recommended that all States having flood problems may 
prepare comprehensive plans for flood control and drainage expeditiously 
and work out a phased annual programme so that at least 50 per cent of 
the flood affected areas were adequately protected by 1980. In pursuance 
of the recommendation, Government of Uttar Pradesh prepared in April, 
1973 a Master Plan involving an outlay of Rs. 153 crores by 1980, of 
which Rs. 11 1 crores were to be on new schemes. In July, 1973, the Ganga 
Flood Control Commission set up by the Government of India in 1972 pre- 
pared an 'Outline Plan' for flood control in Ganga Basin covering tfEe States 
of Bihar, Uttar Pradesh, West Bengal, Haryana, Rajasthan and Madhya 
Pradesh and involving an outlay of Rs. 1043 crores. The Statc Govern- 
ments concerned were to draw up comprehensive plans based on that Out- 
line Plan. In May, 1975, the State Government of Uttar Pradesh prepared 
another Master Plan for flood control and drainage schemes estimated to 
cost Rs. 300 crores. This was designed to give relief to 18 lakh hectares 
of flood-affected areas in normal year and 52 lakh hectares in a year of 
heavy floods. This plan, the Committee have been informed, is still to be 
discussed and approved by the State Flood Control Board before being sub- 
mitted to Central Government for scrutiny by the Ganga Flood Control 
Commission and the Planning Commission. 

In a note furnished by the Ministry of Finance on 25 April, 1977, the 
Committee have been informed that work on preparation of Master Plans 
by the States of West Bengal and Haryana is in progress. As regards Ra- 
jasthan it has been stated that no Master Plan had been received by Cen- 
tral Government. Meanwhile it has been decided that based on the afore- 
said Outline Plan, Ganga Flood Control Commission should take up the 
p ~ p a r a t i o n  of a Comprehensive Plan of the Ganga Basin as a whole. The 
Committee hope that the plans to be drawn up by the Ganga Flood Control 
Commission would be within the framework of the national plan to be 
evolved by the National Flood Control Commission. The Committee would 
like to be apprised of the progress made in this direction. 

[SI. No. 44 (Paragraph 6.203) of Appendix XI to Public Accounts Com- 
mittee's Fifth Report (Sixth Lok Sabha)]. 

Action taken 

The recommendations of the Public Accounts Committee are that the 
Ganga Flood Control Commission should prepare comprehensive plan tak- 
ing into .acoount t b  recommendations of the Rashtriya Barh Ayog (Na- 



tional Flood Commission). The Rashtriya Barh Ayog was inaugurated in 
December, 1976 and is to give its recommendations within two years. After 
acceptance of the recommendations of the Rashtriya Barh Ayog the Ganga 
Flood Control Commission would be directed to frame the comprehensive 
plan accordingly. 

[Ministry of Agriculture and Irrigation (Department of Irrigation) O.M. 
No. 8(17)/77-Fin. Desk, dated 28-7-2978]. 



~COMMENDATIONS/OBSERVATIONS WHICH THE COMMlTTEB 
DO NOT DESIRE TO PURSUE IN THE LIGHT OF THE REPLIES 

RECEIVED FROM GOVERNMENT 

Recommendation 
The instances highlighted by Audit also bring into sharp focus the desir- 

ability of evolving uniform criteria and norms for the conduct of relief 
operations in various States. While the Committee concede that it might 
be impractical to insist an absolute uniformity in the procedures and norms 
adopted for relief operations, since the magnitude and complexities of relief 
problems are stated to vary widely between different States, they are never- 
theless of the view that it should be possible and also necessary to impart 
a certain degree of uniformity at least in regard to the basic premises 
governing relief operations and expenditure. For instance, the criteria for 
determining the nature and extent of a calamity and assessing scarcity con- 
ditions, in respect of which there appears to be no uniformity at present, 
should well be amendable to uniformity. Similarly, it should not be too 
difficult to prexribe specific and uniform criteria for extending relief to the 
affected population. This would ensure that people in these States which 
apply stringent criteria for regulating relief operations are not discriminated 
as compared to those in State applying more liberal criteria and norms in 
this regard and eliminate disparities in the determination of scarcity condi- 
tions and in the matter of extending relief. 

[SI. No. 12 (Para 2.45) of Appendix XI  of the Public Accounts Com- 
mittee ( 1977-78) Fifth Report (Sixth Lok Sabha)]. 

Action taken 

We had prescribed a proforma of outlines of the Memorandum of natu- 
ral calamities to State Governments (copy enclosed) which also contains a 
proforma for collection of information regarding damage caused by floods, 
hailstorm, cyclone, drought etc. The proforma is intended to bring about 
some sort of uniformity for determining the nature and extent of calamity. 
The High Level Committee which considers the reports of the Central 
Teams also brings in uniformity to the extent possible. The representatives 
of the Department of Expenditure and Department of Agriculture are 
always in the Central Teams so as to ensure a measure of uniformity in the 
central assistance. However, the conditions both as regards the calamity 
as well socio-economic conditions differ from State to State and the extent 
-of gratituitious relief which the States allow and is within the purview of the 



..Stab Governments, depends on the resources and judgement of the con- 

. cerned State Government. It may not thus be appropriate to prescribe 
gccific and uniform criberia for extending relief to the affected papntatjoa, 
especially in view of the fact that the 7th Finance Commission would be 
reviewing the existing arrangement and policy with regard to central assis- 
tance to States for dealing with natural calamities. 

[Ministry of Agriculture and Irrigation (Department of Agricullure) 
O.M. No. 12-2/78--SR dated 15-6-78] 

SWGESTED OUTLINES OF THE MEMORANIWTM OF NATURAL 
CALAMITIES 

I. Background: This section should contain a general introduction 
The introduction would naturally vary according to the nature of the cala- 
mity, but an effort should be made to put the situation in its perspective. 
In a drought situation, for example, the introduction should deal with the 
general rainfall situation, the month-wise distribution of the rainfall and 
shortfalls therein, effect of deficient rainfall on the principal and subsidiary 
crops etc. 

11. Nature and extent of damage caused by the natural calamities: 

(a) Specific information may be given on the extent of damage. 
Description of crop damage should indicate the extent of dam- 
age and the scope for revival including the possibility of resow- 
ing/replanting. The descriptive note may be supplemented by 
information in Annexure IA/IB. 

(b) Damage to public utilities may wherever necessary be discussed. 
The description may be supplemented by miormation in 
Annexure IC. If the number of items is very large, details 
may be given in the descriptive note and Annexure IC may 
only refer to categories of these utilities and may further classi- 
fy these according to the nature and extent of the damage. The 
provision made for normal maintenancelrepair in the current 
year's budget and the budgets of the two preceding years may 
be indicated. 

111. Loss of  revenue, if any. 

IV. Measures taken by the State Government: 

(a) Emergent rescue and relief operations and the expenditure in- 
curred thereon may be indicated. The expenditure should also 
include expenditure, if any, incurred in connection with obtaia- 
ing assistance from the Defence services. 



(b) Preventive health measules for the human and cattle populatioa~ 
and the cost on that account may be indicated. 

Information on (a) and (b) above may be summarked in Annexure IIA. 

(c) Relief measures including measures to provide employment 
undertaken by the State may be described. If some measures 
are contemplated but have not been put into operation, these 
too may be mentioned under this item. The source of funds- 
margin money, Plan funds, non-Plan funds--should be indi- 
cated and an effort should be made to quantify the employment 
generated or likely to be generated as a consequence of these 
schemes. The description should be so arranged that each 
measure taken or contemplated is dealt with separately. The 
information should be summarized in Annexure-IIB. 

V. Overall agricultural situation in the State and steps taken to com- 
Pensate the loss o f  production on account of the natural calamity: 

Steps for revival of the current crop and for augmenting production iu 
the next cropping season should find mention. 

VI. Requirement of financial assistance: 

(a) The need for housing and for supply of fodder, seeds, fertilizers, 
pesticides, etc. should be discussed. 

(b) 4 list of schemes that could be financed with available Plan 
and non-Plan funds should be indicated and details given in 
Annexure 111. Apart from schemes already included in the 
Plan, it may be possible to finance some schemes out of Plan 
funds by adjustments at the State level. The effort mad2 by 
the State to make such adjustments may be indicated. New 
schemes proposed to be taken with advance Plan assistance 
should also be discussed and necessary information furnished 
in Annexu~e 111. Discussion under this item should relate to 
the total Plan and non-Plan resources of the State for the year 
and the justification for advance Plan assistance. An estimate 
of employment to be generated by each scheme should also be 
made. 

(c) Assistance required in shape of short-term loans may be indi- 
cated and details should be given in Annexure IV. 

W. Review of position regarding availability o f  joodgrains Md 
(zTrangemcnts for distribution. 

This section should also relate to prices in the open market and in the 
public distribution system. 



VIII. Conclusion: A summary of the State Government's proposals 
may be given. 

NOTE: 1, Maps showing the affected areas and the extent of crop 
damage in dierent areas may be enclosed to the Memo- 
randum. 

2. This is only a model and State Governments may furnish 
such other information as, in their judgement, muld be 
useful to the Central Teams. 





ANNEXURE-IB 

Damage G u d  b y  the Dmught 

S1. Name (a) of No. of Blocks/ Population Cropped area afkcted Estimated value of 
No. the diatrict (s) villages affec ted 

affected Fully Partially 
crops damaged 













Recommendation 

In this context, the Committee would like to refer to certain innovative 
and beneficial projects which were taken up for implementation in Rajas- 
than but were later dropped on the plea of the lack of financial resources. 
The State Government of Rajasthan formulated three projects viz. (i) Dairy 
Development scheme for which Rs. 1.04 crores were allotted; (ii) Drought 
Proofing Project in Barmer district for which Rs. 0.99 crores were allotted 
in 1972-73 and (iii) Migratory Sheep Scheme in Jaisalmer district for which 
Rs. 0.40 crores were allotted in October, 1972. While giving admioistra- 
tive approval to these schemes, a condition was stipulated by the Govern- 
ment of India that the State Government would accommodate the schemes 
within the funds available to the State Government under the DPAP. 

As regards the Dairy Development Scheme, before the State Gtwern- 
ment could make any headway, the Government of India informed in July 
1973 that due to budgetary constraints, only those programes like irriga- 
tion, etc. which could not be left incomplete, should be implemented and 
other programme should stop. In so far the Drought Proofing Project in 
Barmer district is concerned, the State Government formulated an ambitious 
scheme envisaging a provision of infrastructure for milk and wool market- 
ing and input programme for animal health, cross breeding, food supply, 
fodder supply, electrification, tube wells and drinking water supply. But 
later due to budgetary constraints, the scheme was not taken up and no 
expenditure was incurred on the approved items. 

The Migratory Sheep Schemc at Jaisalmer district was formulated to  
improve the economic condition of migratory sheep breeders through in- 
creased wool and mutton production but the project could not be put on 
ground as the constraint in resources was said to be acute in 1973-74. 

The Committee are not happy at the way in which these schemes were 
in the first instance cleared by the Government of India and later deferred 
on the plea of financial constraints. While appreciating the fact that prio- 
rity was to be given for the completion of on-going irrigation schemes which 
had been started by the Governnient of Rajasthan in the year 1970-71 to 
1972-73, the Committee are unable to appmciate the rational behind the 
summary suspcnsion of the three schemes which, prinur-facie appeared to 
offer some hope to redeem the position in these chronically drought prone 
areas. It is noted that in the Fifth Five Year Plan the development ~ t r a t e g  
has been changed and now the emphasis would be on development of pasture, 
dairy and cattle in Rajasthan. The Committee would like progress to be 



a a d e  in implementation of scheme particularly in the drought prone arras 
during the current Plan period. 

@I. No. 31 (Para 6.147) of Appendix XI of the Public Accounts Co~n-  
mitter: (1977-78). Fifth Keport (Sixth Lok Sabha)]. 

Action Takrn 

The two schemes, namely, migatory sheep scheme in Jaisalmer and 
drought proofin? project in Banner could not be implemented in the IVth 
Plan due to paucity of funds. 

These two schemes were reconsidered in the beginning of the Futh 
Ran .  Many doubts were expressed about the Icasibility of the migratory 
,sheep scheme on the Sollowing technical and administrativl: ccrnsiclerations: 

(i) The site of thc s c h m e  is on the Indo-Pak bolder and henw 
the securlty ahpect nceds to be condcrecl; 

(ii) Normally migrrition takes place from west to c a t  and thcreforc, 
migration in the  revers^: direction from other districts to Jaisal- 
mer appears doubtful; 

(iii) The schcme arc2 is a seven grass arca wide shecp necds cen- 
chrus grass; 

(iv) The necd for such a large area seems doubtful, bccause grazing 
can be controlled by regulating drinking Haler  upp plies frorr~ 
property 1oc;tted tubcwells, since other sourccs of drinking 
water are vcry few and seasonal. The schcn~e area having 
an annual rainfall of only 3" lies in the worst part of 'Thar' 
desert; 

(v) The economics of tubewells irrigation have not becn worked out 
in the scheme with low discharge available and without hope oE 
power connections in this area for the next 10-1 5 years. 1 Iir: 
cost of production of grass may hc as high as Rs. 700,'- per 
tonni;; and cost of transportation of fodder to this place will b?: 
much chcaper. Secondly there arc no research results relating 
to higher yiclds through irrigation fur grasses like cenc.hrus or  
seven; and . . 

(vi) If only rainfall is to be relied upon, the arca will not bc ablz 
to support more than one sheep per hectare. 

On account of these valid objections and doubts about the schemc, it 
was not finally considered b y  the Stab Government for inclusion in the 
Fifth Plan project. f a , , b  I 



The various components of the drought proofing project of Banacr 
included in Fifth Plan with the following programme elements: (i) detailed 
ground water survey; Establishment of 2 chilling plants. Estt. of 62 
cooperative societies and AT Centre; (ii) mobile veterinary unit; 
(iii) fodder banking; (iv) rural water supply; and (V) power devel6pment. 

The progress of these programme elements during 1976-77 to 1978-79 is 
as shown below:- 

!(a) Detailed Ground Water Survey 
-- - -- - ---- 

I .  Inventory of wclls . . 3,800 4,040 

Qb) Chilling Centre 

A milk chilling plant having a capacity of 10,000 liters at Balotra in 
Barmer district was conlnlissioned on 10-2-76. The capacity of this chilling 
centre is being raised from 10,000 litrcs to 20,000 litres. The work in this 
rcspcct is in progress. Another chilliny plant is proposed to be established 
at Barmer. The land for the same has been purchxcd and funds have been 
tr:tnsfcrred to t h c  Western Rajasthan Milk Producer Coopcrativ;: Union 
Linlitcd for purcliaso of equipment and startins construction. 

(c) A1 Centre and Mobile Vet. Unit. 
A1 Centrc and Mobile Unit are in operation at Balotra. 

(d) Fodder Banking 

The programme of fodder banking is in progress since 1976-77 and SO 

far 9900 quintals of fodder have been collcctcd in Bnr~ner di~trict. 

(e) Ruml Water supply Scheme 

Seven rural water supply schemes were sanctioned for nsrmcr district 
i n  1977-78. Thc total outlay of these works is Rs. 13.00 lakhs. An amount 
of Rs. 92.00 lakhs was released during 1977-78 and Rs. 8.00 lnkhs in 
1978-79 for these works. 

(f) Power 

An amount of Rs. 25.00 1:lkhs wns s,mctinncd in 1977-78 for power 
dcvelopmcnt in narrner district under DPAP. A 33 KV lint from Jnlarc to 



Mokalsar has been completed at a total cost of Rs. 15 lakhs while Rs. 16 
td;hs have been diverted for part financing of Jalore-Baltora 132 KV line. 

Regarding the cattle and dairy development in the Vth Plan in Rajas- 
than an ambitious programme was taken up. The targets fixed and they 
achievements upto February 1978 of these programme elements are as shown 
)elow:- 

rtan Unit Vth Plan Achievement 
Target upto Jan- 

Fcb., 78 

I .  Average daily milk collection . ooo, litrrs 1 i9 139 

s. Establishment of dairy Coop. socirtirs No. EC 9 5C:j 

3. Distribution of concrntratrs . Tonnrs 7,4( 9 1.934 

4. No. of cattle to be purchasc~  . No. I 3'05 2Jfg 

5. Chilling plants 

6. Fcrd Mix Plant ; 

7. Checsc plant . - 91 

12 6c tmplc t td  zrd  6 
targrttcd for  78-;g 

I Prrpcwcl t o  t-r rsti b- 
li.htd in rq;F ;g. 

8. Identification of I oo ha. pasture plots . ,, I go 150 

9 Drvrlopmrnt of pasture plots 3 9  1 2 0  C4 

10 .  Artificial insrminations . . 9 ,  7,' r o  2.c r n 

I I. Sherp brcrdrrs coop socirtirs ,, I :+o Frt 

The programme scctors of afforestation, sheep and pasture development 
md cattle and dairy development had an allocation of Rs. 1337.09 laklis 
out of %. 4464.40 lakhs of Vth Plan outlay i.e. 29.95 per cent of the total 
outlay. The outlay approved and the expenditure incurred for these pro- 
gramme elements during 1974--78 are shown below :- 
-, 

Vth Plan Fxprntli- O:. r 1 
011tlay turr c xprndi-  

74-78 I U ~ C  to 
Oirtlav 

3. Shrrp & Pasture Drvrlopmrnt - 2 78.92 12.24 



Thus the programme elements like Cattle and Da*' Development, 
afforestation and Pature, etc. have been given the importance in the Vth 
Plan to mitigate the sufferings of the poor in Rajasthan. 

[Ministry of Agriculture and Irrigation (Deptt. of Rural Development) 
D.O. No. 26(31) 177-DPAP, dated 25-7-1978.] 

The Committee view with concern the fact that of the total of 17,879 
irrigation schemes approved under the Drought Prone Areas Programme 
during the Fourth Plan, as many as 1955 schemes were left incomplete at 
the close of the Plan for a variety of reasons. Some of the difficulties 
adduced by the Department like delay in technical and administrative' 
clearance of different schemes, non-availability of agencies for execution 
of works, etc. could have been anticipated and minirnised, by better plan- 
ning and coordination at different levels. 

[S. No. 33 (Para 6.149) of Appendix XI of the Public Accounts Com- 
mittee ( 1977-78), Fifth Report (Sixth Lok Sabha)]. 

Action Taker 
The incomplete irrigation schemes which numbered 1,955 formed only 

10.9 per cent of the total irrigation schemes taken up during the fourth 
plan. From the magnitude of the works taken up, the number of incom- 
plete works appears to be normal. Since the DPAP is a long term pro- 
gramme, it is necessary that there should be no sudden gap in the conti- 
nuity of the programme from one plan to another. Many schemes taken 
up in the last one or two years of the plan may remain incomplete by the 
end of the plan. Escalation of costs, plan outlay being fixed, would also 
keep some schemes incomplete. Further, it  has been observed that 
negotiations with the contractors are time consuming and works get delayed 
in this process. lnspite of all this, it is agreed that some dclay in technical 
and administrative clearance could be cut down by better planninz and 
coordination at different levels. This point is being emphasised with thc State 
Governments. 

[Ministry of Agriculture and Irrigation (Dcpartment of Rural Develop 
ment) D.O. No. 26 (31)/77-DPAP, dated 9-8-1975.] 

Recommendation 

The Committee also find that while the expenditure incurred on irriga- 
tion schemes (Rs. 46.93 crores) undcr the Drought Prone Areas Pro- 
gramme during the Fourth Plan was as high as 80  per cent of the financial 
outlay of Rs. 58.65 crores, the achievement in physical terms (163,9M 
hectares) was only 42 per cent of the target of 388,654 hectares. 'The 
Committee cmphasise that causes of excessive expenditure as compared with 
physical achievements should be analysed in depth and remedial measures 



taken early to correlate expenditure to  expected physical performance and 
resultant benefits in the field. 
IS. No. 34 (Para 6.150) of Appendix XI of the Public Accounts commit- 

tee (1977-78), Fifth Report (Sixth Lok Sabha) .] 

Action Taken 

The correlation of physical performance and expenditure in case of 
irrigation schemes is differcrlt because of the fact that: 

( i )  Benefits accrue only after completing the scheme hence while 
during the execution of the scheme expenditure is being in- 
curred there is no corresponding increase in irrigation potential; 

( i i )  There is escalation in cost resulting in upward revisioa of 
P cstinlntes and hcncc whilc expenditwe goes up thc physical 

nchicvemcnt docs not keep pace with the expcnditurc.. 

Thc six rvaludtion studies entrusted to $ 1 ~  institutions and the gcncral 
evaluation study by PEO of the Planning Comrrlis\ion cover this isstw. 

[Ministr of Agriculiure mcl Irri:ntic>n (Dcprtmcnt of Rural Devdcp- 
ment ! D 0. KO. 36(3 1 ),'77-DPAP datcd 9-8-78.] 



CHAPTER 1V 

RECOMMENDATIONS/OI3SERVATlONS REPLIES T O  WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMI'MEE AND WHICH 

REQUIRE RElTERATlON 

Recommendation 

The Committce are perturbed to note that while the State Governnicnts 
spent as niuch as Rs. 1046.30 crorcs during thc Fourth Plan (1969-70 to 
1973-74) on relief of distrms to the people caused by natural calamities, 
no monitoring system was in operation throughout the Plan period to keep 
:I watch on the physical achievements rcsultiny from such cxpenditurc with 
thc result that no precise estimate of the durable assets, if any, created by 
such a massive inbestment w:ls available. The Committee are not im- 
prtsscd by thc plea made during evitlcncc by the representative of the 
Ministry o f  Financc h a t  as iht s~licf of distress was primarily the rcsponsi- 
bility of thc State Gowrnnicnts, the question o'f monitoring by the Centre did 
not arise. .$, 

Thc Cnnimittcc fed rhnt if n 1imni:oring sytem had been developed, 
i t  would haw cnablcd the Ccntral Government to keep a conten~porrlnec;us 
watch on thc dcvclopmcnts in the field and so direct the effort that the 
colo\s,il amount of lis. 832 crorcs which was disbursed by way of Central 
Government assi5tance during the Fourth Plan was utilised to the best 
public advantage by creation of durable asscts preferably as pcr thc 
approved Plan schcnm. 

Even with thc modification of the as4stancc schcmc from April 1974> 
the Committce fccl that the necd for monitoring has not been obviated as 
it is but appropriate that the Ccntre should kcow contsmporancously haw 
the accclcratcd financial assistnncc is in fact being cxpandcd in th: field 
for in1plement:ltion of approved Plan schemes. 
[Sl. KO. 21 of Ap!~endix XI ( Par1 3-97) of the 5th Rcport (1977-78) of 

Public Accounts Committce (6th Lok Sabhs).] 

Action Tdien 

Provision of rclicf in the event of natural calamities is one of the basic 
rrcponsibilitic< of Statc C;overnrncnts 2nd thc rquircments in this regard 
are taken into account by the Finance Commission. When the Sixth 
Finance Conimission wa$ set up.  of the various types of expenditure on 
natural cnlamitics, cxpendilurc on relief nvxisurcs alone was shareablz by 



the Government of India to the extent of 75 per cent in excess of margin 
money, 25 per cent as loan and 50 per cent as grant. Of the remaining 
25 per cent of the relief expenditure, the expenditure on loans to third 
parties and on repairs was expected to be met by the State Governments 
themselves. But if the ways and means position of the States was difficult, 
loans could be obtained from the Centre. The Central teams used to visit 
the States for an on-the-spot assessment and' to recommend ceilings of 
expenditure to be incurred on relief measures, loans for rehabilitation, 
repairs to public properties damaged in cyclones, floods or earthquakes. 
The practice of imposing ceilings was given away in the middle of 1972. 
The  Central assistance for relief expenditure was outside the framework 
of Central assistance for the Plans worked out according to Gadgil Formula. 
The Sixth Finance Commission was specifically asked to review the policy 
and arrangements in regard to the financing of relief expenditure by the 
States affected by natural calamities and examine, in'er-aliu, the feasibility 
of establishing a "national fund" to which the Central and State Govern- 
ments may contribute a percentage of their revenue receipts. 

2. The Sixth Finance Commission examined the matter in detail and 
while it did not favour establishment of a "Fund" it recommended a 
=vised pattern of assistance to b: followed during the period 1974-79. 

3. The Sixth Finance Commission had observed that in an emergency, 
relief works are taken up  by the States on an ad hnc basis with inadequate 
attention to their long-term utility. Also, there has been a sharp increase 
in expenditure on relief particularly since 196667. The annual averagc 
expenditure during the Third Plan on relief of natural calamities which 
was Rs. 13.41 crores rose to an average of Rs. 81 .O1 crores during thc 
three Annual Plans. There was an unprecedented increase in expenditure 
during the Fourth Plan. Betwecn 1969-70 and 1972-73 there was an 
increase from Rs. 151.87 crores to Rs. 318 crores. Central assistance 
to the States for financing such expenditure also increased from Rs. 8.15 
crores in 1965-66 to Rs. 216.67 crores in 1972-73. The quantum of 
Central assistance for relief cxpenditure far exceeded the assistance for 
the Plan. 

4. The practice of imposing ceiling had been given up towards the 
middle of 1972 and since then the relief expenditure reached alarming pro- 
portions involving avoidable waste in expenditure. 

5. The Sixth Finance Commission felt that i f  Central assistance for 
purposes of relief determined on an ad-hoe basis tends to assume large 
dimensions, serious distortions and inequities can be caused. Accordingly, 
they decided to provide for a substantial increase in the margin money 
and at the same time suggested that whatever assistance i s  provided to a . 



State  for natural calamities should be adjusted against the ceilings ot 
Central assistance for the Plan. I n  this, the Commission was guided by 
the fact that the States should have incentive for economy in  expenditure 

. o n  relief and maximising results for the expenditure incurred. Further, 
the schemes on  which relief expenditure is incurred, should be integrated 
with the overall Plans for the development. I t  was felt that advance 
relcase of Central assistance for dealing with a natural calamity will not  
only meet the minimum requirements but also expedite the process of 
development. I t  would also deter the States from inflating the expendi- 
ture. The recommendations of the Sixth Financc Commission had been 
accepted by the Ccntral Government. In para 1.43 of the 5th Report  of 
the P A C  (1977-78), the policy and arrangements recommended by the 
Sixth Finance Commission have bccn welcomed by the Committee. During 
the first three ycars of the Fifth Plan. the total amount of advance Plan 
assistance relcased was around Rs. 150 crorcs. During 1977-78 Andhra 
Pradcsh and Tamil Nadu were hit by a severe cyclone and tidal waves 
which necessitated release of substantial advance Plan assistance. The 
total nmount of advance Plan assistance given during 1977-78 amounted 
to Rs. 150 crores. Thus the policy and arrangement recommended by 
the Sixth Fin:rncc Commission did €0 a long way in restraining thc States 
fmni resorting to relicf expenditure o n  a massive scalc as i t  happened in 
the Fourth Plan or  prior to that. 

6. Thc cxi\ting ar ranpmcn!  fur allocating advance Plan acsistance is 
thnl on rcccipt of' a Memorandum from thc State Government visited by 
a natura! cali~rniry. :I C'cntral Team is constituted which makes an on-the- 
spot ;isccsmi~.nt o l  the d:tm:~gc caused and the requirement of funds. The 
rcporl of the Ccntral tcam is considerctl b y  :I High Ixvel  Committee 
he:\dcd by Mcmhcr. Planning Comnlission. The rccon~niendations of the 
High l,c\cl Comrnitlec arc placcd before the Finar~ce Ministcr for approv- 
ing thc :!lloc;ttions. The State Govcrnmcnt is required to furnish to the 
Ministry ni Finance a statement of cxpenditurc on various items for which 
advance Pln11 assistance is allocated. O n  thc basis of the cxpenditurc 
repnrtcd. nmnunts itre relwscd to the State Governments. 

7. Having regard to th,- PAC's rccc~mnicndntions contained in para 
4.97 of their Report ( 1977-71;) a n  "relicf o f  distress caused by natural 
c:tlamitics", thc qucstion of c v o l v i n ~  a suitable rnonitorir~g system has been 
considcred s o  th:~t  the C c ~ t r c  could cunteniporaneously know how the 
accclerntrd financial assistance is in f:tct hcing expcnded in the field f ~ t  
implemcnt:~tion of approved Plan schemcs. Such a system has to  bc 
within thc existing cons!itution;il framework which casts thc primary res- 
ponsihility for relief of natural calamities on the States. 



8. At present, some of the Central Ministries do  evaluate the perform- 
ance/progress of some of the major projects/schemes included in the State 
Plans. The Annual Plan discussions in the Planning Commission also 
provide a regular opportunity for reviewing the physical and financial 
performance of  the State Plan schemes. The Planning Commission also 
evaluates the progress of implementation in certain key sectors with a vicw 
to identifying factors coming in the way of successful Plan implementation. 
However. the utilization of Plan assistance is the responsibility of the 
State Governnlents and detailed monitoring for this purpose is don: by 
them. 

9 .  It is proposed to supplement tht- existing arrangements by a r rang in~  
for more frequent visits by Central Tcams, with roughly the same ccni- 
position 3s thiit of the initial teams. and have the utilization of advancc 
Plsn assistance to the States affected by natural cnlnniities assessed by 
them. on the b x i s  of a sample chcck. For this they will hnvc to rely 
on the records of the State Governrncnt~. This will be apart from s~rcli 
cznzral revicw as may continnc. to 17- c:~rricd out by the Plnnning ('01~1- 

n~ission. the concerned adminictrnti\.c Ministries ior oiher nppropriafc 
apncics.  

10. Thi. Srvcnth Fin:~ncc Cor:~n~ih~ior! \vo~:id be reviewing t!ic exisi:n? 
policy and nr rmyments  re card:^? fin.lncing of c ~ r v n d i t u : ~  ncccsi ; t :~ld  
hv natur:~l calamities. Their rc:on!n1~,nd:ifi<rn9 wo~rlcl have to 1x2 l,c!~t i.1 

view while dcalin? with this mritter in thc futurc. 

[Minis!ry of Finmce (Dqxirtn-icnt of Fxpcnditurei 0 . M .  No. 7 ( 2 ? )  
PF. 7/77. dated 3-8-1 9'78 1 

The Committee are concerned to nn!e that even in States where Sc5cni~:s 
conforming to the revised conzept of the Drouyht Prone Areas Progrdmma 
were drawn up. ths progress in implem~nt;t!ion of such schl-.m,:s was not vcry 
impressive. For  instance. out of 29 schc,mes taken up during the Fourth 
Plan under the Rural Water Supplv Projert of Rajasthan estimated to C O i t  

Rs. 3.35 crores, only 17 s l ~ c r n c ~  werc compl,:tcd and that too by 1975-76. 
Expenditure to the extent of Rs. 1.61 crorcs was incurred on thew 
schemes during the Fourth Plan. The Comniittec werc assured in ;I 
written note that the ren~r~ininz sclictmes of this project were expected In 
he completed by March, 1977. They would like to know whether thcsl: 
schemes have in fact been completed and commissioned. 

[SI. No. 30 (Para 6.146) of Appendix XI of the Public Accovnt~ Com- 
mittec ( 1977-78), Fifrh Report (Yixth I .ok Snbh3) .I 



Out of 29 rural water supply schemes undertaken in Rajasthan, during. 
N t h  Plan 26 are reported to have been completed. Yeanvise progress 3f 
completion of schemes is given below :- 
- v 

Year Number of schemes completed 

The remaining three inco~iiplt.te wntcr supply schemcs rclate t~ 
Bikancr, Jaisalmrr and lcxlhpur. 111 criac of first two schemes the works 
wcrc partly con~plctcd. Six o u t  o t  15 villages to be covered under 
Hikaner Project and 5 out of 13 .~.ilhpcs to bc covered under Jaisall?~er- 
Project haw bccn suppiictl u i ~ h  \v;itc;.. Jodhpur prnjcct w a s  to be revised 
and hcnzc could not be co~nplctcd. 

[Ministry of Agriculture and Irri;ation (Dc!wrtnient of Rural Dcvclop- 
men1 ) I).O. Nn.  20 ( 3 1 ) .'77--DPAP. d:itcd 9-8-197S.1 

The Committee find that as against the target of 1704 schemcs Iar 
building 9872 kms. of roads in 10 St:~tes : ~ t  a cost of Rs. 27.29 crores. 
1464 schcmes were completcd by buildinp 8836 knis. of roads at a cosl 
of Rz. 29.89 crores. Audit h:we pointed out that in some States the 
expenditure on road works was inccrrcd on thc improvement of existing 
roads, Kocha or ot!~crwisc. althou:h under the projcct only construction 
of new all weather roads to open up inncccssible areas was contemplated. 
It was explained to the Committee thiit cxccution of road schemcs was 
nffectcd partially due to stoppage of funds for road schen~cs in July 1973 
on account of budgetary conctraints. The States were. lio\vcver, informed 
that incomplete roads might be completed from the normal state plan re- 
sources. Thc Committee would likc to know whether the road works 
which w:rc left inconiplctc at the cnd of the Fourth Plan have since heen 
completcd. They would also likc to know how much of the amount of 
Rs. 22.89 crclrcs has bccn spent on the construction of new roads and 
how much on thc iniprovcmcnt of existing oncs and the rationale therefor. 
[Serial No. 36 (para 6.152) of Appendix XT o f ,  the Puhlic Account; 

Committec of ( 1977-78) Fifth Rcport (6th Lok Sahha) .I 



On the basis of the replies received from the State Governments, 
roadworks taken up in the IV Plan were completed by the end of IV Plan 
in the State of Andhr3' Pradesh only. The.  position regarding 9 other 
States is as shown below:- 

Roads 11.f~ in( f m ~ p l ~ t c -  Ki~arl c.rlrnl)lt-11-d Road rrn~ainirig 
in I \ -  1'I;u1 during \: I'lan inro~nplrrc as at 

~ ~ I " " " l l 1  

Nurnl~r~ l n i  I Nunllwc Lrng 11 in  Nunll)i.r 1,rrlgth 
KIII,. K I I I ~ .  ill Krns. 

The replies receivcd from thc State Governments on the expenditure 
dlcurred in the construct~on of ncu roads and also on the improvement 
af existing roads i \  as shonn below.- 

-- - - - -- 

Ili liar V ; I .  1 ' 5  I : $ ! '  1 3  



I B S 4 
- 

Jammu & Rmhmir @ % 56. 96 

Karnataka . 35.35 211.56 246.91 

M d h  ya Pradesh 91-43 . . 21'43 

Or ism . . 98.77 98.77 

Raiaqthan 8 @ 
Rala3than . . 8 @ 5 4 -  40 

Uttar Pradrsh . 335'78 . . 333' 78 

Tamil Nadu . @  @ 159' 34 

@Rrcak -up is not available. 

Thus, barring J & K (partly), the total expenditure incurred on the 
new roads and improvement of existing roads comes to Rs. 2030.09 U s .  
It will be observed that the figure furnished now are at variance from those 
rtrnished earlier. The question of reconciling these figures is W i g  taken 
up with the concerned State Governments. 

(Ministry of Agriculture and Irrigation (Department of Rural Develop- 
ment) D.O. No. 26(31)177 DPAP dated 4-8-1978.1 

The Committee note that a Crash Programme known as the "Drought 
Relief Production Programme" was launched in September-October 1973 
to augment imgation facilities in 14 drought-affected districts of Uttar 
Pradesh. The entire outlay of Rs. 9.47 crores on this Programme was to 
be met by the Government of Tndia by way of long-term loan. The pro- 
gramme envisaged an additional area of 1.34 lakh acres being brought 
under irrigation by March 1974. The Committee. however, find that while 
the 14 drought-affected districts of Uttar Pradesh had a total irrigated 
area of 6.71 lakh acres, but after implementation of Drought Relief Pro- 
duction Propramme the total irrigated area. instead of increasing. decreased 
to 5.25 lakh acres in 1973-74 and to 6.42 lakh acres in 197675. They 
also find that despite fixing of district-wise physical and financial targets. 
setting up a Drought Relief Committee at the State level for efficient 
supervision of works and monitoring of progress of works by a control see 
tion at the dcpartmcntal level. the target of hrineing an additional area 
2731 L!3-6 



of 1.34 lakh acres under irrigation by March, 1974 could not be achieved. 
In fact, the additional area that has actually been brought under irrigation 
even till 1977 works out to 0.75 lakhs acres only. The Committee re- 
commend that causes of dismal failure of this Crash Prograanmc which was 
meant to relieve the distress of the people caused by serious drought re- 
ported in the State of Uttar Pradesh in June-July, 1973, should be 
probed and concerted efforts made even at this stage to fulfil the programme 
targets. The Committee would suggest that Government of India should 
keep a close watch on the pace of implementation of all programmes the 
outlav on which is met whoUy or  substantially by Government of India 
even if these are executed by State Governments. 

PI. No. 42 p a r a  6.1 81 ) of Appendix XI of the 5th Report (1977-78) 
of Public Accounts Committee (Sixth Lok Sabha).l 

As per the information furnished by State Government, the Drought 
Relief Production Promamme whch was launched in 1973. initially en- 
visa& to bring an additional area of 1.34 lakh acres under irrigation. 
This tarpet was subseqnentlv revised to 1.20 lakh acres. The targets and 
achievunmts in acres of works undertaken as reported by the State Govem- 
ment. is enclosed (Annexure 1). 

The State Government has reoorted that the targets would not be 
achieved in time mainlv due to delav in comnletion of works. The position 
has. however, improved subseauently. Tt is e x w e d  that the works at 
Deokali Staee TT will be completed by April. 1979. The State Govern- 
ment is also makine efforts to complete the pending lift irrinatim schemes. 
The prowess report in resvect of all schemes for which loan was given 
by Government of Tndia and other information furnished by State Govern- 
ment, is cnclosed (Annexure TI). 

Two officers of the Department of Amiculture were deputed to disc~rsp 
various a m t s  of implementation of schemes under Drought Relief Pro- 
duction on Promamme in the light of the observations made by Public 
Accounts Committee. On the basis of assessment made by these of?lcers, 
the State Government has been requested to take suitable action to com- 
plete the remainine projects so that the promamme tarpets may be fultined. 
A wpy of letter No. 4-14'78-SR dated 28-7-78 addressed to State 
Gwernment is also enclosed at annexure TTT. 

lMinistry of Agriculture and Tmpation lDenartmmt of Adculture) O.M. 
No. 4-1 4178--SR, dated 5-8-1978.1 



Exphation given by the State Govmvnent of Uttm Pradesh a h  rha 
performance of vnrlous programmes undertaken under Drought ReUcf 

Pmgrmrne 

The Drought Ralief Pmgramme which was launched in September- 
October, 1973, initially envisaged to bring an additional area of 1.34 lacs 
acres under irrigation. This target was subsequently revised to 1.20 lacs 
acres. The achievements during various years given in the table enclosed. 

No doubt the targets could not be achieved in time mainly due to 
delay in oompletion of work& however, the position has improved s o b  
qucntly. The shortfan is due to incomplete works. It is axpected that 
the works of Dm Kali Stage II will be completed by 4179 and thus the 
targets will be fully achieved. As far as position of lift canals is con- 
cerned the same has already been explained in the detailed note. 

Tarpr t~  aml arhirvrmrntsin acrrsofworkr ronttnmrd undtr D.R.P.  ( 1973-7r))-V.P 

Item 

I. Extension oiconwyancr 
B y s t e m  rod umntmctiw 
oftubrwclln. . . 61500 &no 24784 44250 67722 77355 K.A 

:I. k o k a l i  Pump Canal 
Stagr 11. . 33000 35000 . .  , . - . 55w '07.7'' 



Shahzad Bahadur, D.O. No. 2918135-5-78(S. P. C.) 
Joint Secretary. 

UTTAR PRADESH SHASAN 
RAJYA YOJNA AYOG 
(NIYOJAN VIBHAG) 
Dated: ~ G ~ Q W ,  July 21, 1978. 

Dear Shri Singh, 

Kindly refer to Chief Secretary, U P S  D.O. letter No. 22(3) 6-344 
dated 18th May, 1978 regarding information in connection with the loan 
of Rs. 9.47 crores sanctioned by the Government of India to the State 
Government for implementation of drought relief schemes during the year 
1973-74. The observations of the Public Accounts Committee referred to 
constructian works on State tube-wells and lift canals undertaken- by the 
State Irrigation Department and for provision of subsidy £or diesel pumping 
sets. The Committee had observed that the construction of irrigation 
works had been delayed and their benefits had not been made available 
according to schedule. The matter has been examined in detail and com- 
ments on individual items of the programme are as below. 

Extension of Water Convevance Svstem and Consiruction o f  Additioval 
Tubewells. 

The programme of extension of water conveyance and construction of 
tubewells envisaged construction of 700 miles of kuchha guk. 275 miles 
pucca @Is. 2750 outlets, 480 syphons and 285 tubewells. The outlay 
provided for this work was RF. 6.20 crores. It was estimated that an 
area of 48,000 acres will be benefited by the construction of these items. 
Against the above target 881 miles kudhha yuls, 285 miles pucca guls, 
2959 outlets and 520 syphons wcrc constructed and 286 tubewells were 
drilled utilisin? an outlav of Rq. 6.21 crores. Full benefits of these work? 
could not be obtained d;ring the year 1973-74 mainly on account of delay 
in the energisation of tubewells. This delay was caused chiefly by the 
overall power shortage as compared to demand and that situation still 
continues. The area benefited by these works during the years 1975-76 
and 1976-77 was 67,772 and 73,365 acres respectively. 

2. Augmenting Lift Irrigation Capacity: 

The amount provided by the Government of Tndia for this work was 
Rs. 0.77 crores. The physical target envisaged was to augment the 
capacity of I1 pump canals from 122.5 cusecs to 175.5 cusecs and to 



constqvct five new pump canals haviqg a total capacity of 95 cusecs, These 
works were envisage$ to create anl additional irrigation potcntiPl of 22,350 . 
acres. Augmentation works in respect of aU the ld  pump canals have 
been completed and construction of two pump canals has also been com- 
pleted. Work on the remaining three pump canals has been held up on 
account of opposition from cultivators as also the construction of distribu- 
ttdn system of Sarda Sahayak leading to re-assessment regarding providing 
gravity irrigation to these areas from Sarda Canal System. The potentid 
created upto this time is 14.025 acres. 

3. Deokali Pump Canal: 
Rs. one more was allotted under this programme for Deokali Pump 

Canal (Stage 11) with a view to accelerate the construction of the project 
by 6 months and thus provide irrigation facilities earlier by one fasal to an 
additional area of 35,000 acres. Deokali Pump Canal, Stage I, envisaged 
pumping of 200 cusecs but considering the requirements of the area, the 
design discharge was increased to 1,080 cusecs under Stage II of the 
Scheme. Sanction for Stage I1 was received at a time when work of Stage 
1 had just started and it was therefore considered proper to carry on the 
work of Stages I and 11 simultaneously specially as the headworks and the 
main canal were common for both the projects. An expenditure of 90.58 
lakhs was incurred on various works (including oierheads) of the scheme 
during the year and this helped in the acceleration of availability of the 
benefits of the project. The areas irrigated by Deokali Canal system during 
the year 1976-77 and 1977-78 are as below: 

Year 
1976-77 
1977-78 

Irrigated area 
5,486 acres 

10,608 acres 

Details of work actually executed under various schemes and benefits 
derived therefrom, are enclosed. 

4 .  Lining of Channels: 

An amount of Rs. 100 lakhs was allocated for the lining of the channels. 
lt  was proposed to do lining work on 52 kms. channels in 11 drought 
affected districts for creating additional irrigation potential of 15,000 acres. 
This target could not be achieved in full due to the following reasons: 

( i)  Shortage of cement during that period 
(ii) The canals could not be closed for taking up lining work be- 

cause of the failure of winter monsoons. 
(iii) Strike of Junior Engineers from 10-1-74 to 31-3-74. 

Since the lining work could not be completed during the financial 
year 1973-74, the balance amount was utilised in purchasing materials 
so that this work could be completed subsequently. The work on lining of 



w a l s  has since been completed in 63 kms.. The works on lining of 
canals comtributed to tbe imgation of an additional area of 13,125 acres 
in the year 1975-76. 
Provisiot~ of Subsidy on diesel srrs 

An amount of Rs. 50 lakhs was sanctioned by the Government of 
hdia for this item. The Central Monitoring 'Team that visited U.P. 
from 26th March to 28th March, 1974, however, recommended an outlay 
of Rs. 36 lakhs. The grant released to the cultivators in the drought 
affected dstricts w,as about Rs. 42 lakhs as detailed below; 

12. Barabanki . . . . . . . .  . I .5o,m> 

13.  Goralrhpur . . .  . 3 . 9 % 4  

Total . . . .  . . . 1 I . 7 f { . ( . ~ ~  - - - - - -- -- - 
The amount of Rs. 36 lakhs allotted for this work was thus fully 

utilised. 
Yours sincerely 

m/- 
( Shahtad Bahadur ) 

Sri Nagendra Sigh, 
Deputy Secretary (SR) 
Ministry of Agriculture & Irrigation, 
Department of Agriculture, 
Krishi Bhawan 
New Dclhi. 



DRWOHT W F  PROORAMME IN U.P. DURING 1973-74 
STATE TUBEWELLS 

6.158, U.P. faced serious drought conditions during the year 1973-74. 
In order to offset the damage caused by drought a Programme of increasing 
irrigation facilities was prepared and submitted to Central Government 
which gave its approval on 24-9-73. Meanwhile, in anticipatian of 
approval the various departments were directed to start work on the 
proposed progqamme out of the Plan funds. The approved programme 
of augmenting irrigation facilities consisted of the following works:- 

( 1 ) Extension of water conveyance system 2.50 mores. 
(2) Constructim of tubewells and purchase of rigs. 3.70 ,, 
(3) Augmenting lift irrigation capacity 0.77 ,, 
(4) Deokali Pump Canal Stage I1 1.00 " 
(5) Lining of canals 1.00 ,, 

The first two items relate to State tubewells. 

6.159. Extension of water conveyance system of State Tubewcllr. 

The scheme envisaged the construction of 1600 miles of katcha 
channel, 275 miles of lined channel, 480 syphons and 2750 outlets, at 
a cost of Rs. 2.50 crores to irrigate an additional area of 37500 acres. 
The work was started in September 1973 when sowing of Rabi crop 
had commenced which created lot of difficulties in the construction of guls. 
In view of the difliculties, the target f a  construction of katcha guts was 
revised to 700 miles and Central Governmeat w,as accordingly informed 
vide U.P. Government letter No. 782/12(3)/232/73, dated 1-3-74. 
The revised benefits envisaged were thus 19500 acres. Against this target, 
881 miles of katcha guls, 285 miles of pucca guls, 2959 outlets, 520 
syphons were constructed thus, creating an additional irrigation potatial 
of 23220 jcres. 

6.160. Originally 240 tubewells were proposed to be constructed 
alongwith purchase of 10 rig units at a cost of Rs. 3.70 crores. This 
programme was subsequently amended, as mentioned above, to the construc- 
tion of 285 tubewells at the cost of Rs. 4.30 crores. All these tubewells 
were. drilled by 3/74 but they could not be put to operation in as much 
as they could not be completed and energzed by 3/74. Presently out 
of these tubewells 280 tubewells ,we in operation. The purchase of the 
six rigs was made keaping in view the proposed construction programme 



of the Fifth Plan. AN the six rig machines are presently working .in 
the Department. 

6.161. In the 14 drought atfected districts the performance of the 
total number of State tube wells in operation is given below:- 

Year KhariP Rabi Total 

Nurlllwr 01 Area Number of Area Tot4 area 
tutw.wrlls irrigatc d Tubewrlls Irrigatc d irrigatc d 
on first (in acrcs) on first (in acrrs) (in acrrr) 
day of day of 

f a d  fasal. 

6.162. It has been already explained that tupbewells could not be 
fully utilized during 1973-74 and 1974-75 on account of acute shortage 
of electricity and other hydel defects. Following table indicate the total 
and average hours lost due to rostering and hydel defects during past few 
years. It may be noted from the table that during Kharif of 1974-75, 
the loss due to rostering etc. was on very much higher side in comparison 
to previous years. This resulted in low performance of the tubewells. 
It may also be noted that the situation improved in 1975-76 and 1976-77 
which resulted in improved performance of the tubewclls. 

Totnl/Avrragc Hours lost due to Hvdd Defects. 
SI. No. Year. --- - .-- 

Kharif Rabi Tcml 



The reasons for poor performance of State Tubewells as a 
whole has been indicated in the above paragraphs. This programme has 
envisaged construction of tubewells in new areas and thus it was proposed 
to bring 48000 acres of new area under irrigatian. No doubt the full 
benefits could not be achieved during the year 1973-74 and to some extent 
during 1974-75 due to delay in electrification of tubewells. However, the 
things have improved subsequently. Actual area benefited by these 
works constructed under drought relief programme in different years is 
given below: - 

Year Area lxmefitrd in acres 

-- - . - - 
EXTENSION OF WATER CONVEYANCE SYSTEM, CONSTRUC- 

TION OF STATE TUBEWELLS AND PURCHASE OF RIGS. 
A. The scheme of extension of water conveyance system envisaged 

the construction of 1600 miles of katcha channel, 275 miles of lined 
channel, 280 syphons and 2750 outlets, at a cost of 2.50 crores to irrigate 
an additional area of 37500 acres. The work was started in September, 1973 
when sowing of the Rabi crop had commenced which created lot of d i i -  
culties in the construction of guls. In view of the difficulties the target 
Pbr construction of katcha gul was revised to 700 miles. The revised 
benefits envisaged were thus 19500 acres. Originally 240 tubewells were 
proposed to be constructed alongwith purchase of rig units at the cost of 
Rs. 3.70 crmes. However, when the target of katcha guls was revised 
the programme for construction of State tubewells was also revised from 
240 to 285 tubewells. Government of India was accordingly informed 
vide U.P. Government letter No. 7821 l2(3) /232/73, dated 1-5-74. 
Briefly, the original and revised targets and outlays are given below. 

PHYSICAL FINANCIAL TARGETS 

initial targets. Reviscd targcts. 
Name of itrm. - 

Physical Financial h e f i t s  in Physical Financial b r f i  IS 
in cram acres in c m m  in acres 



a--Conntruction of un- 
lined gul. . . ~ooo'miles 700 miles. 

b--Construction of lined 
gul. . . 2 75 275 

c--Construction of out- 
lets. . . 2750 nos. 

d --Construction of svp-; 
hons. . . . 480 nos. 

2750 nos. 

480 nos. 

e 4onstruction of tube- 
wells & purchase of 
rip. . . . zqonos. 3' 70 24,000 285 nos. 4'30 28,500 

TOTAL . 6.20 61,500 G.20 18,000 
- -- 

B. Against this target 88 miles of katcha guls 285 miles of puca guls, 
2959 outlets, 520 syphons and 286 tubewells were constructed. Six tube- 
wells were found unsuccessful during development etc. These w a  
ultimately abandoned. As a matter of fact the provision of 2 per cent 
abandonment is made in every tubewell project which was also done in 
the project submitted to the Central Government under this schemc 
Presently, 280 tubewells are in running condition. 

C. The performance of the State tubewells during Kharif of 1974-75 
was adversely affected on account of heavy rosterings. It may be pointed 
out that during 1973-74 hours lost due to shortage of power etc. were 
1330 per tubewell. In comparison to this shortage of power increased 
during 1974-75 and hours lost per tubewell during Kharif increased to 
2245. 

DROUGHT RELIEF PROGRAMME IN UP DURING 1973-74 
LIFT IRRIGATION SCHEMES 

6.163. The Scheme envisage augmentation of capacity of lift Imgation 
schemes as follows:- 

1. By augmenting capacity of 11 pump canal from total of 122.5 
cuss to 175.5 cusec. 

2. By constructing 5 new pump canals of total capacity of 95 cusec. 

The present position of above categories is given below:- 

(i) Capacity of all the 11 pump canals have been augmented 
from 122.5 cusec of 175.5 cusec. The date of energization of crch 
c a d  for the increased capacity and respective increase in Idgatim 
potential is shown in the statement 1, enclosed. 



6.164. Out of 5 new pump canals 2 pump canals viz., Gureni and 
Sagra in District Varanasi and Pratapgarh respectively have been commis- 
sioned as per details given in the statement No. 1. The position of remain- 
ing 3 pump canals is given below:- 

NEVADA PUMP CANAL 

This pump canal was initially proposed in District Ghazipur on River 
Gomti for 25 cusecs costing Rs. 23 lacs. Adminis~ative approval for the 
construction of this canal was accorded by the Superintending Engineer, 
Lift Lrrigation Circle, Varanasi vide his letter No. 108131LICVIP-1, 
dated 24-9-73. Later on this scheme was included in Drought Relief 
Progranune 1973-74 with a capacity of 15 cusecs to provide irrigation 
facilities to 900 hectare of land and Government accorded financial 
sanction vide letter No. 685-F/74/23-Sl-dated 30-3-74 under the 

Head "Increasing capacity of Lift Irrigation'". A sum of Rs. 9 lacs was 
allotted against which Rs. 10.58 lacs were spent during 1973-74 and 
1974-75 on the following works:-- 

1. Pumping scts 3 Nos. 
2. Pipe Line 
3. Serge Tank 
4. Delivery T'mk 
5. Supporting pillars for pipe line 
6. Switch Room 
7. R.C.C. Pipe lines acguaduct ---0.4 Km. 

It may be mentioned that construction of Channel a u l d  not be taken 
up beyond 0.4 Kin. due to non-acquisition of land and objections of 
cultivators. This scheme could, however, not be completed in subsequent 
years due to non-availability of funds under Drought Relief Programme. 
As such a proposal to include this scheme in the schedule of New 
demands for 77-78 was sent to Govt. vide this office No. 862-W-9, 
dated 22.1.77 and a project for this canal of 15 cusecs costing Rs. 18.4 
lacs (Including the cost of above works already done under drought 
programme) was sent to Government vide Chief Engineer's letter 
No. 13152-W-9/P-8/Nevada, dated 29.1 1.77 for financial sanction under 
planned scheme. There upon Government asked for certain information 
vide their letter No. 356Y/T/78-23-Sii5-IW177 dated 12.6.78, which was 
sent to Government vide Chief Engineer's letter No. 6557-W-9 Nevada 
Pump Canal, dated 12-6-78. The matter is under consideration. 
MOHABBATPUR PUMP CANAL 

Mohabbatpur Pump Canal was initially proposed for 40 cusecs in 
district Azamgarh on river Tons at a cost of Rs. 24.63 lacs. Administra- 
tive sanction of this scheme was accorded by S.E., T.W. Circle, Varanasi 
vide his letter No. C-3461E-11, dated 24-9.73 under Plan Scheme. Later 
on this scheme was included in drought programme for the year 1973-74 





Rs. 7.05 lacs was incurred up to March 1977 on the following works of 
this canal:- 
-- - -- - - -- -- 

I .  Civil raorkr . . . .  . . . 2.47 lacs 

2. Mechanical wwkr 

(a) Arranpnmt and carviage of pumps Motor, Startrr and 
cable ctc. . . . . .  . . , I .  50 laca 

(b) Payment made toElrctricity Board for cncrgisation. . . 9-08 lacs 

The work on construction of pumped canal waq slowed dwon in April, 
76 in order to find out the possibility whether any alternative arrangement 
for Irrigating the area in question may bi- possible considering the benefits 
expected from Sarda Sahayak Project dso.  During January 77 the then 
Hon'ble Minister of Irrigation visited Sultanpur and desired that as there 
would be shortag? of wntcr under Sardn Sahayak proicct during Rabi and 
other Kharif period. 1,ift schemes uhercver feasihlc \hoold be inve.;ti- 
gated. Keeping the above dccision in view. the work on the above scheme 
is expected to be resumed in a couple of years after observing the benefits 
of irrigation from Sarda Snhnvak proiect on its completion. 

6.165. The pump canals so far cncrgised have created a potential of 
14025 a c m  as again$! thc tnrcct of 23350 ncrw as per details 
given in statement No. 1. 

6.175. Under the ~chemc aurment;~tion of lift irrigation capacity. 
the position of augment;ition canalwise is civcn in Statement 
No. 1 which shows that thc tareet of 5 3  cuscc. has been achieved 
soon after the last punin canal of this cntcyorv was ener?ised 
in Deccmhcr, 1977. 

6.176. The position of augment:ltion of lift irrigation capacity by 
constructing 5 new pump canal? hiis alrcadv been cxplaincd in 
para 6.1 64. 

Extracts from letter No. 510 ( i )  T/of 5-10? 'TW/77 cl~tcd Julv 25, 
1978 from Shri S N. Seth. Dy. Sccrctnrv (Trriqation). Gnvt. of [Jttar 
Pradesh to Shri Nnginder Singh. Dv Sccretnrv. Gnvt. of India. Department 
of Agriculture, New Delhi. 

The schcme could not bc con1plett.d duc to non-avnibility of funds 
under Drought Rcl id Progr:immc of thc Statc Govt. A rcviscd proiect 



for Rs. 18.4 lacs (which also includes cost of works already taken up 
under the Drought Programme of the Govt. of India) has been prepared. 
The work on the project would be started after securing the financial 
sanction in near future and thereby the amount already spent on the 
scheme would be usefully utilised. 

(2 ) Mohahbatprrr Pmlp Canal 

The work on the project was held up as there was tough opposition 
from local cultivators. A decision has already been taken to  go ahead with 
the project and the work would be started soon after receipt of the finan- 
cial sanction." 
* * + * * * * * * * * 
(4) Deokali Pump Caml Scheme 

Dsokali Pump Canal Scheme was envisaged for providing irrigation 
facilities to an area of about 70.000 acres (28,400 hectares) of Tehsil 
Saidpur and Ghazipur of District Ghazipur at a cost of Rs. 290 lacs. 
Under this scheme 65,100 acres (26.300 hectares) was proposed For 
irrigation. 

In the fifth five year plan, a proposal was framed for increasing capa- 
city of Deokali Pump Canal at a cost of Rs. 975 lacs. Under this scheme 
additional 1.32,000 acres (53,420 hectares) was to he provided irrigation. 
Actual additional irrigation was proposed to he for 1.28.000 acres 
(51 300 hectares) 

In 1973 droueht condition w r e  there in the state. Government of Tndia 
vide their letter PF/R-9 ( 1  7)/73 dated 24.9.73 sanctioned a loan of Rs. 
9.47 crores for advance action on the schemes of fifth five year plan, out 
of which 1.00 crores was earmarked for Deokali. Pump Canal stage IT. 
This amount was to be spent for expediting the work of the proiect bv 
six months and for provid:no irrieation earlier by  one fasal to an additional 
area of 35,000 acres (1 4200 hectares). 

Under the Deokali Pump Canal staee IT, the channel designed for 
200 cusecs under Deokali Pump Canal qtape 1 was to be incre~sed to 1080 
cusecs. As soon as the work on stape-1 was started sanction of staee IT was 
also received As such from the point of view of economy and nractica- 
bility. it was considered proper to construct works accordinc to thc design 
requirement< of Deokali staee TT. Therefore the works for the Head works 
and main canal were darted iointlv for staee T and stace TT. Althoueh the 
loan was sanctfoned for stage TI. but in abence of formal allotment the 
exmnditure on ioint works of staee T & staee IT was booked to staee 'l. 
The reallocation of expenditure was done later on. Hence the contention of 
audit that the expenditure of 41 lacs h k e d  later on to Deokali stare IT, 
was concerning stage I is not correct. 



For Deokali stage I1 an amount of Rs. 90.00 lacs were allotted to Lift 
Irrigation Circle, and Irrigation Construction Circle, Varanasi Against tht 
amount of 90.00 lacs, expenditure of Rs. 90.58 lacs was done on the 
following items: 

Name Proposed Actual Rcmarks 

IA. Preliminary . 
2B. land. . 
3. Masonary/canal. 

works 
4. Building, . . 
5. Earth work. . 
6. Equipment . 
7. Miar. . 
8. Dy & minor . 
g. T B P  

0' 55 
6,50 
14.00 Paymrnt of to Railways for const. of Rail- 

way crossing. 

8- 04 Do. 
2 0 . 4  For pumps & pipcs. 
25.00 For UPSEB for arrangement of power. 
1 2 - 0 0  

4.05 Const. cquipmmt. 

The amount under Dwkali stage I1 was given for advance action. The 
main object was to get the work of stage TI expedited. Hence payment was 
made to those departments who do not under-take the works without 
advance payments. I t  is clear that expenditure was done w the items 
which could advance the pace of progress of work of stage IT. 

In the year 1973-74 under Deokali stage 11 the earth work at a cost 
of Rs. 10 lacs was proposed to be done. On this work Rs. 8.04 lacs were 
spent which was helpful in providing employment to the people of the 
drought prone area. 

In the year 1974-75 the progress of works was slowed down due to 
paucity of funds. The main canal was common to stage I and stage IT. 
The construction work continued during 1975-76 and in June 1976 the 
Canal was run. The irrigation details of various years are given below: 

Sd/- (Jag Roshan Lal) 
Executive Engineer Personal Assistant (East) 

for Chief engineer, I.D.U.P. 



ANNEXUREII 

Progress of Cmtncctwn Programme of Slola Tubewells undn D.R.P. (73-74). 

Duration Drilling Develop- Cpnstruc- Installa- Submiss- Energiza- 
ment tlon tion ion tion 

of Pump ofpump- ofB&L 
h o w  mg sets forms 

. . .  . . . .  Upt0 12/74 . . . . . 276 267 267 &7 I97 

. . .  During 12/74 to 3/75 . . . . . . . 2 7 8 8 38 

During 6175 to 9/75 . . . . . . . . . .  . . . . 2 . . . . 4 





ANNEXUREI 

Perfmmrmcc of Tubecr#lls conrtr~rc/cd undn Drought &lid Programm and ofher Tttbnuclls in the 14 districts in which DRP 
were to be &takeen, 

St. Narnr of district 
No. Area Area Total Area Area Total 

Irrigated irrigated irrigated imgatied 
by other by works by other by worka 
TW construct- TW construct- 

~ & k s  ed under Worlu ed under 
DRP DRP 

3. Pratapgarh . . . . 291 I 5m 34" 519'3 1144 6334 

4. Sultanpw . . . . . . 26848 1320 28168 31512 1480 32992 

5. Fatehpur . . . . . . 4160 6go q850 7591 1907 9499 

6. R a e b l i  . . . . . 562 gqfi 1498 3614 1711 5325 

7. Jaunpur . . . . 44q88 14m 46390 45969 1861 47830 

8. Vuanasi . . . . . . 12~808 5543 128351 141643 "277 153920 

g h b o n k i  . . . . . . . . 6507 380 6887 6695 t%=? 7337 







S1. 
No. 

Name of Dirtrict Name of Pump Canal Original Proposed Actual Date of Additional 
capacity increase capacity energin- potential 

in capacity after tion of gmeratcd 
under augments- augmented (in k t . )  

Drought tion capac 
Program- 

w 
1973-74 





S. P. Mukerji 
Additional Secretary (RC) 

D.' 0. NO. 4-14/78. SR 
GOYBRN~YLCNT OF JJSDIA 

MINISTRY OF AGRICULTURE AND IRRIGATION 
(DEPARTMENT OF AGRICULTURE) 

Kirshi Bhavan, New Delhi 
July 28, 1978 

Dear Shri 

Kindly refer to your d.0. letter No. 22(3) 76334 dated May 18, 
1978 regarding iraplwnmhth of ~e foilaRiag drought relief programme 
for which a lo- of Rs. 9.47 crores was sandioned by the Chwmment 
of India to the SU& GoverMltot during 1973-74: 

I .  E x t r n s i m  of watrr convryancr  sjrstrm . . Rr. 2 . 5 0  crores. 

u. C(~nstrr tc t ion oradditional tube-wrlh and purchac cf jig. . B. 3-76 crcrar. 

6 .  Provirion of suInidy on  ditsrl sets. . . Rs. 0.50 crolc-. 

The Public Accounts Committee of the Lok Sabha who have looked 
into the pace OF implementation of these pmgmmmcs, have observed in its 
5th Report on Relief of distms caused by natural calamiries that the cases 
of dismal failure of this crash programme which was meant to relieve the 
distress of the people caused by serious drought should be probed and 
cancerted efforts be made even at this stage to f u U  the programme tar- 
gets. The relevant extracts of the report are enclosed htxewith far your 
perusal. As per the communicatiop received from Lok Sabha SecmarhtP 
the compliance report on the revelant para i.e., para 6.181 of the report 
is to be forwarded by 5. 8. 1978 after getting it vetted by Audit. 

Since the relevant information could not be received from the Planning 
Department of ohe State Govmment in spite a€ repeated nemlederr, two 
o;8icers namcly, (i) Shri Nagrndcx Sin& Dcputy Sectetasy iud (ii) Shri 
R. S. Saxena, Supdt. Engineer (MI) were deputed for disclladng the mattes 
with the coacernd of)6cers oC tbe State G.wernmcnt a d  to get the rekvmt 
tofannatro~. 

Rorn a pmsd of the indonnation furaisbed by the Scate Oavlenmrsm 
It is cka that .pore d &e d e a r s  like augnentl&ion of lift kd@m 



eaipacity and Deokah Pump Canal Stage 11, have not yet been fully 
completed. You will appreciate that there is urgent need to ipplement 
these programmes without any lurther delay especially in the light 01 the 
observations made by PAC on the subject. 1 dould sugBest that the pace 
of implementation of the programme may be discussee with the concerned 
o t k r s  so that fresh directions, if necessary, may be issued to fulfill the 
programme targets. The following suggestions may please be kept in 
mind while reviewing the prQgress:-- 

Extension of  conveyance system a d  construction of rubewe1l.s curd 
pmhase of rigs: 

Dunal~ the visit of the officers of this Department to Barabanki on the 
24th July, 1978, it was observed that the area irrigated by tubewells cons- 
aucted user the drought relief programmes went down to 1084 acres in 
1976-77 as compared to 1260 acres irrigated in 1975-76. A Statement 
showing the performance of tubewells in Barabanki district is enclosed. 
During the course of conversation with the concerned officers it was re- 
vealed that the funds provide& for maintenance of these tubewlls/channels 
are not adequate even for the maintenance of tubewells with the result that 
it is perhaps not possible to undertake necessary repairs of the channels. 
The maintenance of tubewells as well as of channels is equally important 
for ensuring full utilisation of the installed capacity of these tubewells. In 
case of Rai Bareilly in 1975-76, whereas the m a s  irrigated by other tube- 
wells had gone up to 7369 aares as compand to 3614 acres 
in 1975-76, the area irrigated by tubewells constructed under Drought Re- 
lief Programme had gone down to 1697 acres in 1975-76 against 171 1 
acres in 1974-75. It appears that in certain cases there is need to pay 
more attention towards the maintenance of tubewells as well as channels 
constructed under DRP. You may like to explore the possibility of provid- 
ing more funds for maintenance of tubeweUs and channels etc. so that thc 
desired results may be achieved. 

Augmentation of lift irrigation capacilv 

As per information received from the State Government, out of 5 new 
pump canals with a total capacity of 95 cusces only 2 pump canals with 
capacity of 40 cusces had been completed ao far. It has been reported 
that the work on Ntwada Pump Catlal and Mohabbatpur Pump Canal would 
be started after securing financial sanction. The work on the Aurangabad 
pump canal has been held up because the utility of this canal is being consi- 
dqad a frush in view of &. construction of distributioa system d Sharda 
Sahayak canal system. The f o h w b g  expenditure ie repmted to have 



already been incurred on these canals out of t k  loans given by the Govern- 
k t  of India: 

Newada Canal Rs. 10.58 lakhs 
Mohabibatpur Canal Rs. 8.83 " 

Aurangabad Canal Rs. 7.05 ,, 
- . .- -. . - - -- - 

Rs. 26.46 lakhs 

Since a substantial amount has already been spent on the construction 
of these canals, financial sanction for Newada Pump Canal and Mohabbat- 
pur Pump Canal may be got issued immediately so that work on these 
canals may start without any further delay. It may also please be ensured 
that the money spent for purchase of material etc. for Aurangabad Pump 
Canal is also properly utiliseb if this canal is not to be constructed in view 
of the construction of distribution sy9tem of Sharda Sahayak Canal system. 

Deokali Pump Canal Stage 11 

Against a target of 35,000 acres to be brought under irrigation in stage 
I1 of Deokali Pump Canal, only 10730 acres have been brought under 
irrigation during 1977-78 by Deokali Canal System Stage I and Stage 11 
together. Whereas the area brought under irrigation is much below the 
targets, the amount of Rs. 1.00 crore allocated by the Government of 
India for Stage I1 has already been utilised. It is understood that the 
project could not be completed as per schedule due to non-availability of 
funds under the State sector. It is requested that necessary funds may be 
provided in the current year's budget, if not already provided, so that the 
.project may be completed at an early date. 

I shall be grateful if you could kindly apprise us of the action taken to 
fulfil the programme targets fixed for these projects. 

Yours sincerely, 
MI- 
(S. P. Mukerji) 

Shri D. K. Bhattacharya, 
Chief Sec~tary, 
Government of Uttar Pradesh, 
Lucknow. 
Encls: As stated. 



Extract oj Para No. 6.181 of the rec.~~unerrciations of the Public Acco~nts 
Commirtee (1977-78). Fifth Report an Relief of Distress Caused by 

Natural Calamities 

Cornmilt- w1e &at a Crash Programme known as the 'Wrought 
. d e f  Production Programme" was launched in September-October 19-13 
io augment irrigation facilities in 14 drought-attected districts of Uttar 
Pradesh. The entire outlay of Ks. 9.47 crores on this Programme was to 
be met by the Government of lndia by way of long-term loan. The 
programme envisaged an additional area oi 1.34 lakh acres being brought 
under irrigation by March 1974. The Committee, however, find 
that while the 14 drought-affected districts of Uttar Pradesh had 
a total imgatcd area of 6.71 lakh acres, but after implemen- 
tation of Drought Relief Production Programme the total irrigated 
area, instead of increasing, decreased to 5.25 lakh acres in 1973-74 and to 
6.42 lakh acres in 1074.75. They a lw find that despite fixing of district- 
wise p h y s d  and financial targets, setting up of a Drought Relief Com- 
mittee at  the State level for efkient supervision of works and m o n i t o ~ g  
of progress of works by a control section at the departmental level, the 
target of bringing an additional area of 1.34 lakh acres under irrigation by 
'March, 1974, could not be achieved. In fact, the additional area that has 
actually been brought under irrigation even till I977 works out to 0.75 
I& acres only. The Committee recommend that causes of dismal failure 
uf this Crash Prograrnrnc which was meant to relievc the distress of tbe 
people caused by serious drought reported in the State of Uttar Pradesh 
in June-July, 1973, should be probed and concerted efTorts made even at 
this stage to fulfil the programme targets. The Comrnittec would suggest 
that Government of India should keep a closc watch on the pace of 
implementation of all programmes the outlay on which is met wholly or 
&tantially by Government of India even if these are executed by St,& 
Governments. 



TUBEWELLS DIVISION 11, pAlZABAD 

51. TW No. & 197+75 1975-i6 197677 1977-78 Dis- Dep Length af ViHage 
No. Group -- - - charge resion Channels 

Lined Unlined 
Arca H o w  rtea Houra Area Hours Area Hours in in 
K+R K + R  K + R  I i L R  K I - R  K - R  K - R  K  R km km 



avert such llovus has been uvolveu so lar. lne llood control meaburcs 
tnat have been mtlated by the btdtes much susephb~e to Hoods have only 
toucL1ed me periphery or the proDlem aqd preclous llttle seems to have 
been done to llnpaement In a coordmated manner, the Nauond Programme 
oi filood Conuol w h x h  was ~tuuiied as tar back on 1954. Huge mvest- 
ments have been made to prevent lloocls, but the menace perslsts pespite 
protwuve measures taken m a dlsjomled and mcoherent manner by the 
States principally in the Ganga basin. Accordmg to the Fourth Plan 
dwumeut, nearly 5.9 million hectares of land, usually subjectqi to flood 
damage, had been atiorded reasonable protection at the b e g l u g  of the 
YIW. fhe Drat1 Fltth Flve Yeltr Plan (1974-79) records that the 
expenchture on fioop control in the tirst ahree years of the Plan was likely 
to be of the order of Rs. 177.69 crores. For the next two year (1977-79), 
an outlay of Rs. 167.79 crores has been indicated. The programme en- 
~ 1 ~ 8 g e d  important schemes such as the Patna City Protection Works, 
flood protection works in North Bhar and Uttar Pradesh, tho@ control 
and drainage works in Jammu and Kashmir, drainage works in Punjab, 
improvement of lower Damodar system in West Bengal an$ flood protec- 
tion works in North Bengal. The programme also covers the flood control 
works in the Brahmaputra valley for which provision has been made in the 
Central sector. The Centre is also assisting in sharing the cost of flood control 
component of the Rengali dam in Orissa and anti-sea erosion works in 
Kerala. 

I 

While the Committee appreciate the efforts of individual States to 
control floqds, they would like that the Ministry should formulate an intc- 
grated time-bound programme of action on a national scale which should 
take care of such aspects as flood control, drainage, anti-water logging and 
irrigation. The present practice of formulating piecc-meal scheme in des- 
perdte hurry after the actual onset of the natural calamity may serve the 
immediate needs of the situation but can hardly be a long term solution to 
the problem of recurrent flood havocs. In this context, the Committee 
welcome the recent constitution of a National Flood Commission by Gov- 
ernment to review the flood control works carried out so far in the country 
and also evolve a coordinated, integrated and scientific approach to the flood 
control problem. 

[SI. No. 43 (Paragraph 6.202) of Appendix XI of Fif'th Report 
(1977-78) of P.A.C. Sixth Lok Sabha] 



ActEon Taken 

To assist State Governments in planning of flood control measures in ' 

the Ganga basin whiah is vulnerable to frequent and heavy flood damage, 
Gapad Flood Control Commission has been set up by the Government of 
h d i a  in 1972 to formulate comprehensive and coordinated flood control 
plan for the basin and arranging its implementation through the agency of 
the concerned State Government. For planning and implementation of 
flood control works in the States of West Bengal and Assam special organi- 
sations namely the North Bengal Flood Control Commission and the 
Brahamaputra Flood Control Commission have been constituted by the 
State Governments of West Bengal and Assam. These Commissions work 
under thc guidance of the North Bengal Flood Control Board, Brahma- 
putra Flood Control Board and the Ganga Flood Control Board set up by 
the Centre. The Centre has also constituted the Central Flood Control 
Board which gives National direction to flood control efforts in the country. 
It  lays down general principles and policies in connection with flood and 
flood control measures, considers and approves of Master Plans prepared 
by the States and arranges wherever necessary assistance in the formula- 
tion of such plans. 

Formulation of 3 comprehensive plan coverinc various measures like 
construction of storage dams with adequate capacity to control floods in 
combination with other benefits formin3 embankments, carrying out soil 
conservation measures improving the regime of the river system and ensur- 
ing effective drainage in the basin. requires collection of enormous field 
data, carrying out topographical and hydraulic studies. working out the 
requisite storage capacities. designinrr and plannin3 of engineering works, 
preparation o f  v:~rious nlternalive proposals and arriving at the most appro- 
priate and economic solution. Thc schemes bein? undertaken hv the 
Statc Governments. niainlv are in vulnerable areas where it becomes 
absolutely essential to take un the works on a prioritv basis. While approv- 
ing of these schemes the question of these individual schemes forming an 
integral part of the lonp-tcrm plan is considered and :~ccomn~od;ited to the 
maximum extent possible. 

[Ministry of Agriculture and Irrigation (Department of Irription) O.M. 
No. 8. 117)/77-Fin Desk dated 28.7.19781 
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The Committee feel that "arranpng for more frequent visits by central 
teams . . .and have the utilisation of advance plan assistance to the States 
affected by natural calamities assessed by them on the basis of sample 
chccb" would not be adequate. In order that Centre is informed con- 
temporaneously as to how the acclerated financial assistance is in fact ,O 
being expended, it is necessary that the Centre enjoins upon the State 
Governments to furnish periodical returns of scheme-wise expenditure 
againqt the accelerated financial assistance made available by the Centre. 
The inform,ation contained in these returns should be collated, analysed 
and examined simultaneoi14~ and if any aberrations are noticed, the State 
Government concerned should be advised promptly to take corrective action. 

The latest progress of implementation of the Rural Water Supply Sche- 
mes in Rajasthan indicated to the Committee strengthens the view of the 
Committee that even in States where schemes conforming to the revised 
concept of the Drought Prone Areas Programme were drawn up, the pro- 
gress in implementation was extremely slow. The Committee would, there- 
fore, like Government to appoint a hi-& level Committee to enquire into 
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the reasons for slow progress of the schemes under this programme during 
the Fifth Plan period and to take appropriate measures in the light of the 
findings of that Committee to fully implement this programme by a time 
target fixed keeping in view the nature of the schemes. 

They would also like to know in particular the reasons for the delay in 
the implementation of the three Rural Water Supply Schemes relating to 
Bikaner, Jaisalrner and Jodhpur, which were taken up during the Fourth 
Plan period but are reported to be s t 3  incomplete. The Committee recom- 
mend that Government should lay down firm target dates even now for 
completion of these projects and see that these are completed accordingly. 

3 1.13 Ministary of Finance From the statistics fmished to the Committee, they note that of the L 
Dqtt.  of (Revenue) total expenditure on construction of roads under the Drought Prone Areas 

programme upto the end of the Fourth Plan period, nearly 27 per cent was 
incurred on improvement of existing roads. In view of the fact that pro- 
ject contemplated only construction of new all-weather roads to open up 
naccessible areas, the Committee would like to be informed as to how ex- 
penditure at such scale outside the purposes contemplated in the pro- 
gramme was permitted to be made. 

It is also noticed that as a result of Central directions far stoppage of 
funds for road schemes in July 1973, as many as 304 roads covering 
2888 kms. were left incomplete. Although it was contemplated that the 
incomplete roads might be from the normal State plan resources, the 
position indicated to the Committee is that of those remaining unfhished at 
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doubt a stupendous task but it has to be undertaken to evolve a long- 
term strategy to fight the menace of floods which, besides causing consider- 
able damage to crops and property, result in untold misery and sdfering 
to the people. As already pointed out by the Committee, the present 
practice of formulating piece-meal schemes in desperate hurry dkr the 
actual onset of the natural calamity may serve the immediate needs of the 
situation but can hardly be a long-term solution to the problem of recur- 
ring flood havocs. The Commitee, therefore, reiterate their recommenda- 
tion that an "integrated time-bound programtne of action on a national 
scale which should take care of such aspects as flood control drainage, 
anti-water logging and irrigation", should be formulated as early as 
possible. 3 

"This programme may include projects like the National Water Grid in 
the form of either the "garland canal", or similar linking of rivers. The time 
has come when such a programme should be undertaken without further 
delay, with the assistance from international agencies, if necessary. 

The Committee feel that there are measures which can be undertaken 
without waiting for the national project to mitigate the rigour of floods 
and their damage. One of the important measures that could be under- 
taken is de-silting of tributaries which originate from the Himalayas and 
join the Ganga and Yamuna. Even experts agree that if desilting and 
deepening of the beds of these tributaries are undertaken, there could be 
a substantial difference in the impact of floods in Yamma and Ganga. 



The huge mmpowec settled along the bank of these tributaries could be 
mobilised to undertake this task. Other measures like planting the em- 
bankments with fast-growing, soil-holding plants would also be helpful. 
These and other similar labour-intensive programmes could be undertaken 
immediately In the flood-prone regions. The Committee recommend 
that both the Central and State Governments should apply their minds 
and attend to this task with a sense of urgency. 




